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SHRI SOMNATH CHATTERJEE:
Sir, this a very important matter that
I want {o raise with your kind indul-
gence about the judgment which has
been delivered by the Calcutta High
Court in the LIC case....

MR, SPEAKER: 1 have askeq the
Minister to make a statement tomor-
IOW.

SHRI 8 M. BANERJEE: What
about textile matter?

MR. SPEAKER: That is also to-
morrow., 1 meant that. Both are
there tomorrow.

1145 hrs,

BANKING AND PUBLIC FINAN.
CIAL INSTITUTIONS LAWS (AM-
ENDMENT) BILL

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): Sir, I beg to move:

“That the Bill] further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act 1955, the Industrial Develop-
ment Bank of India Act, 1964 and
the Regional Rural Banks Act, 1978,
be taken into consideration.

This Bill seekg to bring about a
measure of uniformity in the pro-
visions relating to appointment and
fixation of terms and conditiong of
gervice of the Chairman of the Indus-
trial Finance Corporation of India,
the Chairman, Vice-Chairman and
Managing Directors of Staie Bank of
India, the Chairman and Managing
Director of the Industrial Development
Bank of India and the Chairmen of
the Regional Rural Banks, in the
relevant statutes under which these
banks and institutions have beep set
up’ While commending the Bill for
consideration of the House, I shall
confine myself to explain some of the
more important amendments.
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As the House is aware, these banks
ana institutions were set up over the
years from 1948 to 1876.

The Industrial Finance Corporation
of India was get up in 1948 and its
shares are held between the Industrial
Development Bank of India (50 per
cent), life Insurance Corporation and
Scheduled Banks (about 35 per cent),
cooperative banks and cooperative
socleties (about 15 per cent). Chair-
man of this Corporation is appointed
by the Central Government in consulta-
tion with the Industrial Development
Bank of India.

The State Bank of India wag es-
jablished in 1955. It was a successor to
the Imperial Bank of India, a private
sector bank where the Central Board
was autonomous in the matter of
appointment and determination of the
terms and conditions of service of its
senior executives. Under the State
Bank of India Act, the Chairman and
the Vice-Chairman of the Bank are
appointed by the Central Government
in consultation with the Keserve Bank
of India after cosideration of the
recommendations made by the Central
Board of the Bank. They can be re-
moved from service by the Central
Government after consultalion with
the Reserve Bank. In the case of the
Msnaging Director of the State Bank,
however, the appointment ig made by
the Centra] Board of the Bank wilh
the approval of the Central Govern-
ment and he can be removed from
service by the Central Board with the
approval of the Central Government.
As all the Directors of the Central
Board are appointed by the Central
Government, it is proposed that hence-
forth the appointment of the Chair-
man/Vice-Chairman/Managing Direc-
tor of the State Bank should be made
by the Central Government in con-
sultation with the Reserve Bank.

The Industrial Development Bank cf
India was established in 19684 as a
wholly-owned subsidiary jf the Re-
serve Bank and was restructured in
1975 as wholly-owned by the Central
Government, Its Chairman and
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Managning Director are appointed by
the Central Government and the terms
and conditions of their service are also
determined by the Central Govern-
ment.

The Regional Rura]l Banks were con-
gtituted in 1975 with the shareholding
distributed among the Central Govern-
ment (50 per cent), the concerned
State Government (15 per cent), and
the sponsoring bank (35 per cemnt).
The power of the appontment and
determination of the terms and condi-
tions of the service of the Chairman
are wholly vested in the Central
Governnient.

Thus due to various hisforical
reasons and changes in the sharehold-
ing from time to time, the procedure
for appointment, fixation of terms and
conditions of service of the Chief
Executives of these banks and finan-
cia] institutions are not unidform. In
regard to the removal from office of
these functionaries, there is a parti-
culgr procedure prescribed in some
Acts while in other Acts there are no
such provisions. The Bill, I have the
honour to move in thiz House, js de-
signeq to bring about a measure of
uniformity in this behalf within the
existing frame-work of the relevint
statutes, and consistent with the
ownership of the banks and the finan-
cia) institutions concerned.

Apart from the cxusting provisicn in
the statutes or removal of these func-
tionaries from office, circumstances
may arise when Government may con-
sidep it necessary to terminate the
term of their office before its expiry.
It is, accordingly, considered neces-
sary and desirable to have such a
provision vesting exclusively, in the
Centrel Government the power to
termiinate the term of the incum-
hents of these offices after giving
them suitable notice of not less than
three monthg in writing or salary and
allowances jn leu thereof. At the
same time, these Mnett%zar!n woulfi
be alloged an option to be relleved o
their ofile by giving to fhe Covérn-

than three months. Similar coniitions
of appointment gre now obtaining in
the case of Government servants as
well as Chief Executives of the Pub-
lic sector undertakings,

8ir, there are certain other amenmd.
ments of minor nature in this Bill
which are mainly of procedural or
consequential nature,

With these remarks, I commend the
Bill to the House for consideration.
Sir, I move.

MR. SPFEAKER: Motion moved:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act, 1055, the Industrial Develop-
ment Bank of India Act, 1964 and
the Regional Rural Banks Act, 1976
be taken into consideration”.

SHRI SOMNATH CHATTERJEE
(Burdwan): The Hon. Minister has
said that to bring about a measure of
uniformity in the procedure for
appointment, fixation of terms and
conditions, removal etc. of the high
officers of the Finance Corporation,
the State Bank, the IDBI and the
Regional Rural Bank of India, this
Bill has been brought. The only
substantial provision made is to make
it easy to get rid of these officers If
you will kindly go through the Bill,
you will see that it is proposed to
make it easy to get rid of these offi-
cers. I don't know the merits of these
officers and I am not saying anything
about them, But let us not talk about
bringing about uniformity through
this Bill: the only uniform provision
here is the provision for getting rid of
them, There is nothing about service
conditions, nothing about termg of ap-
pointment Whet is there jn this state-
ment about their gervices conditions
etc.? May be, some persong or some
bag elements have to be got rid of.
Let them be got rid of. But what
is this procedure? W, agree thit
barking s 10 play a very N:E
portent part in the dconomy
thiq countrv; we ary Hot milnimising
this. Not that, whatever is hippedifie



17  Banking and Public JYAISTHA 5, 1888 (SAKA) Financial Institutions 318

improvement; since the scope of this
Bill is very limited, I am not trying
go into the larger canvas, but I
hope the Minister is applying his mind

that aspect—the service conditions
of not only the higher echelons but
also the ordinary staff in the banks,
nationglised banks and also the State
Bank of India, IDBI, ete.

‘The State Bank'’s importance cannot
be minimised; it is next to the Reserve
Bank of India; it was nationalised
much before the nationalisation of the
commercial banks; it is almost a State
Bank as the very name indicates.
Various jmportant functiong are to
be performed by the State Bank of
India_ So far as the {unction-
ing of the State Bank of India
ag a commercial bank is concern-
ed, there are various thingg which
need to be looked into, There are
large amounts of outstanding loans
given to parties who do not deserve
them on merits, I do not know what
are the outstanding amounfs and how
much has been written off or treated
as bad debts, and if any high officers
like Chairmanp or Vice-Chairman or
Managing Director has been responsi-
ble, what steps are going to be taken
against them. I do nor mind the
Central Government taking power for
the appointment of these officers.
because, after all, the Central Govern-
ment, through the Minister, is respon-
sible to this House, is accountable to
this House, so far as the functioning
of the banks and these institutions is
concerned. Instead of having this
procedure for consultation, considera-
tion, recommendation and ultimately
behind the scene, the Central Govern-
ment's view prevailing, let the Central
Government come on the scene and
take the responsibility itself fairly
and squarely. I do not mind that.

But the position one has to consider
is why this new clause for termination
of services is going to be inserted,
because, under the present State Bank
of India Act itpelf, mﬁonzlprovid.el
for the removal of the Chairman and

5
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the Vice-Chairman alter covsiiting
the Reserve Bank. If that power has
been given, the only restraint on the
absolute exercise of thie powey is
that you have to give them an oppor.-
tunity to show cause. Now, that
opportunity for show.cause will not be
such a procedure which will stifie the
hands of the Government in appro-
priate cases to get rid of the incum-
bents holding these posts. The inten-
tion of the Parliament is very clear.
So far as appointment is concerned,
it has to be done in consultation with
the Reserve Bank, and 8o far as
removal is concerned, it has to be
done, if I am not MYfstaken in consul-
tation with the Reserve Bank. Now,
for termination, there is no provisior
for consultation with the Reserve
Bank I would like to know from the
hon, Minister why the Reserve Bank
is being kept out of the scene alto-
gether in this aspect and what will be
the effect on the present incumbents.
Although you want to make it retros-
pective by Clause 2 of the Bill if I
may say so, a sort of drafting ingen-
uity has been there to make it
applicable  retrospectively  without
saying so on the body of the Bill. 1
admire the ingenuity even jf it is
legislative drafting ingenuity. It is
said in Clause 2 of the Bill:

“Any reference in sections 3(i),
4(ii), 5(i) and 6(k) of this Act to
the chairman or, as the case may be,
vice-chairman or managing director
shall be construed as including a
reference to the person holding
office as such at the commencement
of this Act.”

The State Bank of India Act will not
contain any provision about retros-
pective effect, not the other Acts will
contain any such provision, but Clauise
2 of this Bill, the Banking and.Public
Financial !nstitutions Laws (Amend-
ment) Bill contains this provision
which makes it, in effect, retrospective.
W‘twd.on'tyouuyw"‘ What is the
Government’s fear, I do not know, I
would like to know from the han.

a5 a matter of policy, why
the He Bank is being kept out of
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this aspect when the question of ter-
mination of services of the Chairman,
Vice-Chairman, Managing Director
of State Bank, or Chairman of Indus-
trial Finance Corporation or the
Chairman etc. of the IDBI, the
Regional Rural Banks is concerned.
We want people of sufficient status—
I do not mean statug in the society
ag such—of sufficient qualification to
be appointed in these posts. If they
feel that in the exercise of absolute,
unrestrained and uncontrolled powers,
their services can be terminated just
by giving three months’ notice as en
ordinary employee of a private con-
cern it cannot inspire confidence in the
minds of those people who would like
to serve the country through the
means of these institutions

I know of a case and I raised it on
the floor of the House also when we
were discussing the Indian Iron and
Steel Company Bill. One of the
directors of Metal Box Company was
getting Rs. 8000 per month as salary.
At the request of Shri Mohan Kumara-
manglam, he took up a job in the
Indian Iron and Steel Company as its
custodian on a salary of Rs. 3000. He
agreed to that voluntarily just to
serve the nation, but he had to earn
the displeasure of the powers that be
in the corridors of North Block or
South Block and he had ultimately to
go. He resigned and left the job. He
wanted to serve the nation and joined
the Indian Iron and Steel Company
at the call of the then Steel Minister,
who is unfortunately no more with us.
After the unfortunate death of Shri
Mohan Kumaramanglam & his position
was made so difficult that he had to
leave the Indian Iron and Steel
Company. He lost his previous job
and he lost his job in the Indian Iron
and Steel Company also and was left
with no alternative but to try for a
job elsewhere, It is not that every
matter is tackled by the Minister, I
am prepared to assume for the sake
of arguments that Shri Pranab Kumar
Mukherjee—I do hope that he does
not change his attitude because of the
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company that he is keeping or will go
on keeping—will apply his mind, it he
is allowed to do so, uncontrolled and
unrestrained and do things properly.
But he is not looking after all matters.
How things are done in Government
heirarchy, he probably knows bhetler
than I; I know nothing. But this
unrestrained power is not good. Why
are you omitting the Reserve Bank
out of the scene altogether? For
appointment of the Chairman, you
have to consult the Reserve Bank, for
removal you have to consult the
Reserve Bank, but for termination uf
hig services, you have not to consult
the Reserve Bank. He ig not having
even this minimum protection which
an employee or an officer of his stutus
should get. Although it is desirable
that the Central Government may in
such cases instead of the local Boards
take up this responsibility of appoint-
ment, removal or termination, but this
absolute right is liable to be misused.
It may deter good people from coming
and joining these institutions. I am
sure, this is not the intention of the
Government —I hope, not—to push
people by promotion as Chairman,
Vice-Chairman etc., but to try to
attract good people from outside, If
that is so. how do you get them if
they are liable to be dismissed at three
months' notice without any rhow
cause, without dny opportunity of
representation. without the Reserve
Bank’s Intervention in the matter, or
their views being taken In the matter.
1, therefore, submit that it may mnot
serve the purpose which the hon.
Minister has in view. It may help
him temporarily, I do not know, but
it may mnot ultimately serve this
purpose. After all, when uncontrolled
power is given, it is prone to be used
in a manner which is not always
really for the benefit of those for
which the power is given.

We know, Government servants
can be retired compulsorily that is
what we call premature retirement.
But there the Government has {0
satisfy at least one namely.
retirement has to be done in public
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interest. At least you have to prima
facie apply your mind and make out a
case prima facie that the Government
servant was not being found up to the
mark and the public interest required
that he should be retired and thus be
can be got rid of by giving three
month’s salary or three month's notice.
But here there is not even such a
restraint, Public interest; do not even
come into the scene. After all ithese
are public institutions. This is not
about an employee in a Birla concern
80 that they can ride roughshod over
any sense of justice and fairplay.
Therefore, when a public institution
and high officers are going to be
covered by this and this power is
being taken only to get rid of people.
1 submit it may not and is not likely
to inspire confldence in the minds of
the future incumbents.

It sems that clause (2) is rather
interesting. The disclosures are rather
interesting. The scope of the Bill at
the moment is very limited. In res-
pect of officers in different banks and
also nationalised banks and officers in
institutions like the IFC, IDBI and the
Regional Banks and the State Bank
of India, a proper employment policy
should be found out, should be chalked
out and jmplemented. These are mat-
tlers which should not be dealt with
unitwise like the complaints which
we are now hearing about nationa-
liseq banks' functioning. There are
complaintg that a regional attitude is
being taken up, We know that there
are different banks jn different greas.
A sort of regional attitude is being
taken up. I hope the Minister is
considering thig aspect. There is a

are matters which should be dealt
with,

So far as other officers are con-
cerned, there should be a proper and
integrated employment policy, recruit-
ment policy, posting policy and also a
policy regarding terms and conditions.
Your just taking powers here and
there for the purpose of meeting a
sttustion ad hoc will mot solve the
problem. Therefore, I request the hon.
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Minister to allay the misgivings we are
having that this power is likely to be
misused, What is the check on the
power which is now being taken here
by you to get rid of these high officers?
Why are you putting the Reserve Bank
out of the scene? Why do you not
give them an opportunity?

In many cases, I know and nobody
can deny that and I am siire even the
hon. Minister cannot deny that, Gov-
ernment servants, I do not say ali,
but in a number of cases, Government
servants have been compulsorily retir-
ed and the power has not been utilised
for a proper purpose or for a proper
object. I mgny cases these orders
could not be sustained by the Gov-
ernment, because there is not an iota
of justification for getting rid of them,
There are some high officers, some
busybodies who can procure orders
and who can exert influence, There
are rivalries inside the organizations.
We know of so many cases, The other
day a high officer of the Calcutta Port
Commissioners’ office was compul-
sorily retired. The matter was taken
to Court. The Court repeatedly asked
the Commissioners, ‘Tell me, why he
was made to retire? What fault has
he committed?” He was given glowing
certificates and even two months
before he was made to retire, he was
given a certificate that he has render-
ed immense service to the Calcutta
Port. Then why he was made to
retire? Because he had a quarrel with
another officer. So he was sacked, I
take it that the hon. Minister has the
real intention of trying to do something
good for the country and if you
cannot do everything secretly and
you have to trust people, then you

' have to attract proper people and put

them at the propér place. And if you
appoint people for 5 years and then if
you fry to get rid of them after six
months without any rhyme or reason
but you say it is in public interest
because you do not have to account
for that to anybody, that is not in the
right direction. So, in taking these
powers, you have to see that there are
some checks and balances. There is
no scope for unrestrained power.
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, S0 far s the present incumbents
are concerned, if your intention is to
apply it to them also, as it seems to
be, so in view of Clause 2 of the Bill,
it they are already enjoying some
statutory privileges or a fixed tenure,
what will be the consequénces cf
terminating their services? I do not
know whether the Minister has taken
the views of the Law Ministry about
its applicability in cases where the
perfod has been fixed, because the
State Bank Act requires that you have
to fix the period at the time of his
appointment. There may be other
statutes having similar provisions. In
those cases where you have fixed the
period by a statute, can you nuliify
in the manner in which it is sought to
be done?

These are the matters which require
consideration.

I would request the hon, Minister
to tell us a8 to what is being proposed
to be done with regard to the general
recruitment policy, appe:ntment policy,
promotion policy, service conditions
of the employees there and also
employees of the nationalised banks?
This is very imporfant. What will be
the role of the Reserve Bank with
regard to their appointment and ter-
mination in future?

These are my submissions and I
would request the hon. Minister to
refer to them in his reply.

SHRI K. SURYANARAYANA
(Eluru): This Bill has been introduced
to bring about a measure of uniformity
iIn the procedure of appointment of
Chairman, Managing Directors and
other officers. There have been only
four institutions. They have not
mentioned about the nationalised
banks. As you know, they have simi-
lar powers to remove the Chairman.
No mention has been made in this
Bill about the Industrial Credit and
Investment Corporgtion df India and
other nationaliseq banks. I would like
to Jknow from the hon. Minister
whether the Chairman of such insti-
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tutions can Be retiioved or they bave

got the rights already.

The procédure of losning is hét
uniform and there ik no general poHey
in this regard. Every institution has
its own policy, The other day I was
discussing about the grant of loan to
a co.operative sugar factory by
Industrial Financial Corporation of
India. The Industrial Finance Corpo-
ration officers said that the four insti-
tutions have got theiy different
policies. The loanee himself should
approach these four institutions. The
big private industrialiste can manage
but the co-operative institutions are
not able to approach them directly.

The cost of sugar factories has risen
from Rs. 3 crores to Rs. 7 crores. They
approached us. They said that the
Industrial Finance Corporation of
India ig grenting loan and they are
asking them to get sanction from the
IDBI, LIC, etc. as their ghare of loan
applied, I would like to suggest that
the loaning policy should also be made
uniform by all the institutions.
Before nationalisation, the LIC snd
General insurance companies weére
distributing risks among themselves
according to their financial capacity.
Everyone should go to one institution
i.e,. one financial institution can take
up jute, another can take up sugar, the
third one can take up cotton. They
can concentrafe on that and supervise
the same easily and distribute among
themselves,

The cost of the machinery of the
sugar industry has gone up. 509, of
the sugar industry is in doldrums. Uﬂ%
of the share capital has been coifri-
buted by the State Government, The
remaining 509, block capital losn is
being guaranteed by the State Gov-
ernment and the Cenfral Govérnfnent
jointly and they are standing sutely
on behalf of fhe co-operative sugn
factory. The djficylties of the co-
operative sugar Industry are not
taken into Qﬂﬂ!ldﬂ:;gﬂq‘

They B
pking care of the ol ope whih
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the capitall ] just want i¢ read
out one sentence from the copy of {he
letter addressed to Minister for Agri-
culture, Minister for Industry and
Minister for Finance, on 7-1-76
regarding incentives for new sugar
factories. It says: )

‘The Sampath Committee in para
No. 19 of its report has shown that
a new factory established at a cost
of Rs. 300 lakhs, even after 14 years
of working, would have the Jeficit
of Rs. 129 lakhs, Rs. 312 lakhs, and
Rs. 3256 lakhs in the high, medium
and low recovery areas respectively.’

So, my point is this. The cooperalives
are not able to repay on account of the
policy of the Government, A factory
constructed with machinery costing
Rs, 1} crores is mot getting any incen-
tives according to this present policy
but if it is over 2 crores they are
getting benefits. I asked a question
how in the same year, for thc same
machinery, it costs in one jnstitution
Rs. 1t crores ang in another institu-
tions Rs. 2 crores and above. The
Government said it 1s their look out.
What I say is, the Finance Minister,
Agriculture Minister and Industiry
Minister should sit together and
rectify these things.

The Reserve Bank was the policy-
maker 1n those days of the British
Government but now the Government
is controlling even the policies of the
Reserve Bank. Vesterday we dis-
cussed about the Constitution Amend-
ment Bill. It has been stated that
there have been frequent amendments,
76 Laws were included in the Ninth
Schedule. Is it not the duty of the
Government, when they come with this
Bill, to see that these are thoroughly
examined, taking into consideration
the whole consequences of rural bark-
ing policy including public financial
institutions like cooperatives etc?
They should see whether the loanees
have the capacity to repay these loans.
In the entire country, including Maha-
raghtra, 8 new cboperative sugar
factories are there which have not
benefited by this policy because these
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factories were constructed with a
lesser cost of machinery, that is, Rs.
1§ crores even though they exceeded
Rs. 3 crores of the total cost of the
unit. The Industry Minister and
Agriculture Minister have agreed that
it should be considered but nothing
has been - done. The Minister for
Industries said that inefficiency should
not be rewarded and efficiency should
not be punished. So, my point is this.
The Government should come forward
with proper loaning policy.

I shall give you one instance. In
my Constituency, about ten years
back, the State Bank of India had given
Rs. 4 lakhs to an individual solely on
the basis of the security of Govgrn-
ment land. When I asked a question
in Parliament as 1o how it hud
happened 1 was told after enquiry
that “it was a State secret and,
according to the State Bank’s policy,
the details of it could not be given.
the loan was given opn the basis of
sufficaent security.” My question is
this. Was the loan utilised for the
purpose for which it was granted?

SHRI B. V. NAIK: They were
financing Rs, 4 lakhs of government
monecy on the security of government
land. What js wrong in that?

SHRI K. SURYANARAYANA: Of
course it is the government money.
But the loan was given on the security
of Government land which had been
taken by him on lease. Anyway, we
the Members <f Parliament are
watchdogs for the implementation of
the policy in regard to Government
schemes. Whanever such an instance
is brought to the nolice of the Gov-
ernment, they simply say that it is
a trade secret and we cannot reveal it
in the public interest. They are not
taking us into confidence even in Par-
liament,

Some loan was given for a secific
purpose. But after ten years or so.
on inspection, they should have piven
us the details of it as to whether it
had been utilised for the development
of agriculture or any other purvose.
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What I am concerned with is not
getting the loan back. I am concerned
only with the agricultural develop-
ment for which the loan was taken.
So far no details of it were given.
These things are going on. Let me
also bring to the notice of government
one more glaring instance. That is
about the cooperative sugar factories
which are being declared sick. They
should decide something about these
nine sugar factories which are being
declared sick. These factories have
been constructed at a cost lesser than
Rs. 3 crores and odd. Government
should apply their mind in giving
them some sort of incentives along
with others. Who have gpent more
than 2 crores so that these sick co-
operative sugar factories may zgain
start crushing the canes in the next
year. So, I request the hon. Minister
of Finance to convene a meeting of
the Ministers of Agriculture and Civil
Supplies and sit togeither and deride
about the policy in this regard as to
hoy they are giving incentives and
how the loan js being utilised and
whether the loans are being utilised
for the purposeg for which they were
given,

Whenever they get hold of the
blackmarketeers only the officers names
are being published and the victims or
cheat’s names are not being published
at all, That is not even known to the
public. Officers are interested to get
their names published so that their
prestige may be enhanced in catching
the blackmarketeers. We are interested
te know the names of the blackmar-
keteers, cheats ets. who are cheating
the country.

=t TreATe qedy (TEAT): WS
g, TOETT XE g e ¥ qra
T T FTEAT FTIIIA QHE, 1948:
we % s gfewar qae, 1955 xed ™
TaaHz & W1 gfoear UAe, 1964 WX
foe &0 Tw gwe, 1976 F g
wT wrgelt § 1 ¥ @www & 3@
WTATAFTT TIX G AATH, AT IUTHA
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i rabr e geriver wiiree
TR WX 1Y F TEAT Wt § 4@
W a® §F "EHr @ag s & ar
IW AL & gav Ag AY g8 whrwr g WY
AT argdt &, v a@ Y g WA
2 wr dfew a<wrT ¥ g A
M ¥ gaeaT AN, T e wafk A
wfawTdY gzar Ty A & v 7T wT
TCHRTCHT FAATI |

< fawfad F, wequ off, § O
AT ST ATBAE | A qg WY
sgaeqr 1 T § fF I ggE IvtT
Y gETAT TP A I A ¥0 fE &
oot aeE ¥ T wat A gemw
g1 wfgd 1wy wiwsR W
IRATMATRIEt IR FrAGAAT A
TG AT T7 F3 for g I g AT
&Y, Afwa war a8 wiwsT< wg I67 av
&8 a8 ¥ WITq® qeqmil A HMH TR AR
quma FRATfAT FT A E ? A W E,
s wrer fod gz fear 1 39 7w
AR ¥ AT A AT FET AL
fr € gg a1 31 Afqat g dwAt @i
weamt ¥ i S Tfgy g T A
Y rfr rfr =arfee 1 s wre wftrafeat,
ATEE-HAT FAT AT TF AT F AT AT
wfasr 2y &, Y gadi w1 ¥ 3 wifpg )
qgHY arer a1 &% ag wgav Argar § fv &
e ¥ Hify gLy T IvEdT wige
s gF wara Afe § o § w1 & W
AT AT TN a8 ¥ A gL faeli AT
§ 37 ¥ s @ ot vt & wfe
Tt wifgq W uF axg w1 fraw W
wAT TIfp |

gady ara ¥ 7@ fadw s SR
# Fr st 3 ot wre e st 8
£ v guk sfasfcdt w1 adve o
&, Y war | ¥ feq wr ¥ Fiva fwd-
fraetg? wedw % acia & fagar
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a7 food & & meic R fagar o o
* oY gud faelty s § 3% wmfo
e #ro Wik, €T A w17 dTHT
T §, o1 arEH AT Y aua &, W
saw fRUE  asd § TTFT U9 A
ayarg fraffa & §1 fow ooz
w1 A &5 F frafri s €7 & mrow)
wrerreT =gt g for ww o #) § FT At
¥ agar Y % &, wEAT 1 frw W
a¥, few fagmr a1t 6t frafrmar &t
ot <Y &, 72 & oo ¥ SrAAr wwger, o
FEA AMFAT AEAT WYL 2 FT FeA@r
St gy 1 o faafaa & wo o
wr fife &, 37 w1 w9 T @ oy s
frqea +@ & 1| S F) avwar s
&, 51 F I 767 F1n fomy § av =y
foear @1 & qa™ Al & faafas &
wrAar wgar fw we 7 ife w0 g,
feg wraTLaIHIy SgAAE 7 FETRC
ey, wiq 7 frod &% & mies
faar weq g fe S dx Aem s FT
FTHE GIWT AL WX FEA AT H
ot 1w Al frar & 1 @@ e
frm dsmaay afsvsTaraM Y
feord @5 w1 ghar w1 ad< s fear
gt grRT B WG X FG FT A TT
fagr @ g & st =g B
farelt & T 9T AT FE ¥ FIE qATT TF7
fag ¥y aoe ¥ wa & W four &
* O ¥ agOgR o ¥s1femr?
wg frog A% ¥ woeT F W TR W
weeraTyT ¥ % ¥ w@r a9, up §
¥ ot wTRATE |

& it 70F ¥ (afigaw sawadz
¥ ww gfwar ¥ g SYww X
frqer  foqr ot oramr W @,
fegweT W I fasa fear g,
W I FTENATE 7 W oaw W
W AT GEA STAAT AT AIFE gH TR
ool fF qe acg & weeryo gasAT #,
frefiwr geart & forr & Fax fggeam
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Tu@a ® wAR A owradr @,
wry Sfer @t oY dsT R E, W=D st
wtdsr @ & anw smfwat ® &1
RE recanistdsr Y+ 7@
€0 IS ATTAT AR | Ay gwd Ay
A g w37 SvRAT qT R TW AR WY
=vf 2w ¥ ww @ ¥, W A wENW
st F w7 Frgfeat & sro @t wr d,
IR A FEFTIRTFCENE

aEd arw, wower o, @@ g
&9 & o whaerdy § & 7 9@ " -
@ &) A Y WY AemRfE A
WX §O A5 & T ¥ Foear wr g
feumg T F wigsfat sraerd
FHAITF@ET & ®wrg  =ERre WEST
- gt ¢ afer gr Ao dar
HTw WY WIS Y g wnrw ERegEw A g,
¥ WTg OFITa &% gf a1 w1 gA %
&f @t 9 s fral #1 qgaw A«
wrforor 7l & oirefr 1 &% e A ¥ oo
&%, 92T & A ¥ wgar g iy agi qr Y
TS I wD S @ Sifva |
gt wrRi%T F www ¥ qA w7 A
3 § A1 I & faren o wrbaigl w1 ardr
gt ¥ gfusdl o= & faais sdg Y
FIT & W W o ST A7 T §ETHTES
AOAT y AT q FAITT F 1 WAL I
T A FATRS & WG VT TEY
g1 & wR O @ 1 fadw w34
arrErFE @RI aTwET A ®
fa® widady  arht § WX wemw
T o Y g T FYE o B gz
* foad &% ¥ s ot g ag H e
g fae oY s ¥, s o faelhaer
¥ orawerer off ¥ snerT & qader ¥
qfimr @zt § R ax  wrard
sfasfadt 1 enw 3w avs feard
g o & faus sdanfl 7 <
¥ @ sdad @@ fem T
wimfal & fawns & ot &)
w3 oY frw gelr wEeT g ST W 9O
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Bw wmar § W A gur s ww N
w§ & fow W qur Jw g ), W0
gt wrdww w77 W Al W
Afer 2w TR IO A A KT AW
T FET B wER §, 97 @ v
wY F) AN FA F w4 & sl qow
E &1 [EEFI A Aga dE N Cw
ward wFald Nfwar
TGN & A THT FAT T qga R
QTR §o! WY ST WA E AR ITH Y
79 T AL T AENE 1 I % Farrn
sEgmrfi T A af § gl
afrrzzdn s FemFANaadag
HET A AT T, " LA v AT A
of AT waT T 357 W@ &1 A g il
# &vs gafag enR fear wr g fw
Fimfet ¥ o wgadw aqr Mgy, ag
=&Y far arar § afew A w48 e
A FABT G AT AT AET § IA
&1 fiamrgst fear st @, afer faar
SHArg |

st qRo Trwwtare Ty (frorrar-
qrx) - TR AT LFIA AAAIT GET ool
ar ferar & dfe 7y 11 ofeg

weaet RERT ¢ F1E TR AT ALY
qrar g

s} QRETATC IR . T A WY
AP e FTidmifs o
wgadl & faw § sdxd At 7
I %1 wfed 5 § 4= =47 & o faa
FLIH qgAm § I wgE faeha
deqAT ¥1 7.4 garaT £ fow ¥
1 STAT | SATATHRISETE O | A €W
HAGT FT 7TW TBT FX (X a<H o1 7
Qg %7 s71 Fasrar AT arv )

Wi g A fa FaIF
Tga WX A AW R AR Hwwr
Yuegmag d fegaar s § S
qTEIT w1 A g g e ag3 § fE
v gt sdww QU EY 1 Aw
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wid e ¥ WA a0t ¥) aga e fear
mar § W 37 ¥ feafa ¥ gw e
wzd § afeT e & S0t @ et
ad fowr o @ | g v T o fr
dfen wfaa 5 ogerdt v ¥ fawrs
w17 a1 ) &, forw ot aog ¥ w0
A N, e wd e o @
oo fReEr TR AT AT NAT Y
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T AT HY IAIE ¥ T v e, W
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Fidwn & AR WA 777 Y forad
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T 7 797 | 7g Tl

T aig & f % A F o s

qEAT AT W T qF T § 1 wd TN

# weTd & | gae I fewa #§ gerrft

Y oF AY 99 FF ¥ wH i) WY

B2 91 IOW g TIHT FY, T I8 BN,

THQET Y, FAATT A F FAT &Y, A

N e T e aar g Ted S

grere ®1 & SatT § wite 999 gw(T

e TR | S & e %1 § armr

g S8 vy aw 301 & wor 7Y fiver @T

2w Wig 7 , TR AEGT QT8

o forer ®T 9o & e aww F F
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Aad NgeeT ¥ agen §1 wdr
ot af a3 Wit o g forr wr &0

gt § 1 gRff WY o TR e

T g1 wwgw Aifer # afory

wrfeg 1

18 hrs. '
e 7% wATE 2 e qroX xR I IR

o, garwreTd WY fewar wger  fear
& 5 qry Ay o, el ), 912 o
RagQ WY, enfedw w), 7w ¥ W fey
o fererer wpor faar &7 ga¥ gw srAaT wgd
§ fe ui fow @@ ¥ Q& W avw,
TRNC AT oy e ot G K
worw ot gw faafed & @ @t
TRi T awiser ot | s ¥ & ag
SET ¥ AT wiger § fE wiex ag W
Mifaat avmar § k@ av A Frrerer Dfag
g1 wiurfrai & feg oY ¢y a@ wr
et srq fifag 1 w1 qw Afx a7
wfed wff N I wiNg v fw
wesy Nfy Nat & garae @ 7w
AR A 1wy g8 R

SATET |
SHRI NAWAL KISHORE SINHA
(Muzaffarpur): Sir, I rise to sup-

port the Bill. Government wants to
acquire certain powers with regard to
the appointment and fixation of terms
and conditions of the high function-
aries of the IFC, SBI and RRBI and
also want to introduce uniformity in
all these cases, There can be no ob-
jection to the government enjoying
these powers. Unfortunately there
has been too much diversity in these
matters and valuable time and energy
has been lost and dissipitated in sort-
ing out very simple things. These
banks are public financial institutions
and they should be made to conform
to a standard regulation and mlég fol-
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low a policy enuncisted by the gov-
ermment. I, therefore, do not find
myself in agreement with Shri Som-
nath Chatterjee when he says that
the Reserve Bank should be allowed
to come into the picture in the matter
of termination of the services of high
functionaries. It is difficult to permit
the Reserve Bank to decide whether
a high functionary has been or has
not been responsible for not imple-
menting a policy enunciated by the
government, It is enough that the
Reserve Bank has to be consulted
in the appointment of these function-
aries. So far as the termination or
removal is concerned, it must be the
government which should have the
full and complete powers to judge
whether a certain person has been
able to discharge his obligations pro-
perly. I would advise the Govern-
ment not to make too frequent chan-
ges in these matters because it un-
necessarily delays operations in such
a vital sector of our national eco-
nomy. This is alo a vital sector of our
economy because it is now concerned
very intimately with the welfare of
the masses. The question of re-
organisation of nationalised banks has
been raised and it appears that the
Government is seized of the maiter, I
would suggest that the decision should
be taken quickly with regard to that
so that they can help the people and
avoid indulging in competitions, A
number of banks would open branches
at the same place within a radius of
8 kilometers. These things have also
got to be looked into and removed.
These  banks should spread their
branches in rural areas and not con-
fine themselves in a given area.

There is another aspect of the mat-
ter which I would like the Minister
to consider seriously. These banks are
mopping up deposits from the rural
areas but is the hon. Minister sure
that in the same measure, money is
ploughed back in the villages? Jt 1s
not that these financing institutions
are not doing anything, They have
done some work, But is it commensu-
rate with the deposits they gre get-
ting from the rura]l areas? It is no-
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body's case that money should be
spread out in villages like the dried
leaves of @ tree. But our villages are
not barrels without bottom. I want
to emphasise that these villages are
not bottomless pit. If flnancing 1s
done properly in our rural sector, 1
am sure the national economy as 4
whole will look up, This is called
priority sector. My own feeling 18
that the attention which these financ-
ing institutions should have given
particuiarly to agriculture and irrigo-
tion, has not been given. Therefore, 1
would again, as in the past, plead with
the Minister that he should continu-
ously review the targets of these banks
so far as priority sector is concerned.
I am going to make a suggestion. Re-
cently, cooperative banks have been
asked to finance at least to the extent
of 30 per cent, small and marginal
farmers. Cannot we set 5 target for
these financing banks so far as financ-
ing the priority sector is concerned?
So far, no target has been fixed for
these banks, and as Mr. Ramavatar
Shastri has said, moneyed people are
getting the benefits of these financing
institutions Therefore, there should
be a target for every Bank for financ-
ing the rural sector, particularly agri-
culture, irrigation, small farmers
development agencies, marginal far-
mers development agencies, village ar-
tisang and unempolyed people, Unless
some target is fixed, I am quite sure
that these banks are not going to
make any headway in thig matter.

May I say a word about IDBI? Very
stringent conditions are imposed in
lending loans even for rural elec-
trification and projects which are
likely to benefit the rural economy. I
will give the example of a sick fac.
tory having been taken over by the
Government in my own district, The
conditions were such that for two
years, the factory could not work and
could not expand its activities, And
then, the factory started working.
These are some of the examples

. where it appears that more thought
has to be given.
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In the bill, it is provided that on
grounds of health end other reasonz,
a fuctionary can be removed. Thar s
not enough. There ghomld be another
provision. It may be difficult’'to pro-
vide for it in the bill; but the Mini-
ster may think about it and see whe-
ther he can remove a functionary if he
fails to discharge his duties properly;
ang whether the failure to implement
the 20-point programme will also
be the basis of removal or termina-
tion of service of a functionary. This
is an important poim' because so far
as the traditional banking work is
concerned, it goes on merrily, but so
far as implementing our policies and
programmes are concerned, I don't
think our banks attach much impor-
tance to them.

Another example is with regard to
the attitude of the IDBI so far as deve-
lopment of backward areas is con-
cerned. There is a project in Bihar
for manufacturing auto-tyres m
Jasidih, It is a tribal area; and gov-
ernment proposed to have a factory
there for giving employment to tribal
people, as also for  manufacturing
tyres, It is quite some time now. And
the IDBI could not find it possible to
collaborate with the Government of
Bihar in this matter and finance the
factory in the Santal Parganas dis-
trict. These are some points which
I would like the Minister to consi-
der

Along with these, I would make a
few suggestions which the hon. Minis-
ter will do well to consider, while

replying or during his usual official
duties.

Under the Special Employment
Programme of the Government of
India, the State Governments launch-
ed campaigns to get as many units set
up by the educatedq unemployed as
possible, The progress has been ra-
ther halting so far, as we all know.
The State Government have requested
for bringing in complete re-orienta-
tion in the attitude of the bankers in
backward areas like Bihar; for the
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covering of the ‘Bock headquarters
with branches of banks in the quick-
sest possible time; #nd for persuading
banks'to remove the self-imposed res-
triction of not considering‘a unit for
finance, generally beyond a distance
of 8 Kms, from the branch office. This
js with regard to Bihar also. The
Stite Government have also urged
that” unless targets are fixed for ex-
tending financial ‘assistance under
Special Employment Programme in
particular, and to SSI units in gene-
ral to every branch of the bank, the
targets fixed by the State Government
for setting up new units or resurrect-
ing the decaying units can never be
achieved. The targets of the State
Government must be corre’ated to the
targets of the banks area-wise and
branch-wise.

:J.‘his is a very definite suggestion,
which the hon. Minister may kiudly
<consider.

Secondly, the investment of the gall-
India financing institutions has bheen
a Ssmall fraction of their national
total. Unless the Government of India
lay down a reasonab'e quota for nv-
estment, particular’y in backward
States like Bihar. the rate of invest-
ment woulj continue to be as bnesi-
tating and s'ow as at present

My third suggestion is that the
poor investment by the all-India
financing institutions in Bihar 1s also
on account of the fact that the regi-
ona] offices of these institutions are
located outside Bihar. They are loca-
ted outside many backward States
in the country; they are located
mostly in metropo'itan cities, It is
of urgent importance that regional
offices of IDBI, IFCI, ICICI and other
banks should be established in back-
ward States like Bihar, without
which no progress can be registered
in this matter.

With  these words, I support the
bill P

SHRI S R DAMANI (Sholapur):
Mr. Speaker, Sir, I rise to support the
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Bill. The State Bank of India was
taken over in 1955. Before being
taken over, it was one of the major
banks in the country having the lar-
gest number of branches, having the
largest number of deposits and
having the largest number of accou-
nts, Even today, it is one of the lar-
gest banks of the country having
more than 3400 depositors and more
than 2000 branches. They are the
bankers of most of the industries,
whether they are in the public sec-
tor or in the private sector They are

providing finances to other banks also.

As a result of this, the person who
is holding the post of the Chairmmm
is a man of dynamic nature. This
institution has come up becauss its
past Chairman was one of the top-
most economists of fhe country, As
a result of the polices laid down by
him, this institution has come up to
this size. Therefore, my first sugges-
tion is that if the policy of the Gov-
ernment ig to provide finances to the
weaker-sections of the society, small
agriculturists, traders and the artisans,
then there shoul!d be some leniency
in advancing loans to-these people.
In the rural areas, there are certain
difficulties bheing experienced in ad-
vancing loans, Unless gome concessions
are given, it will be very difficult
to help these people, " Then the ad-
vantages which the Government
wanted to give to the weaker-sections
of the society will not be available.
Therefore, my submission regarding
the State Bank of India is that they
should follow some liberal policy in
advancing loans to the weaker.sec-
tions of the society.

As far as the IFCI isg concerned, it
wag established in 1848, Ag far as
the IDBI is concerned, it was estab-
lisheq in 1964, These two institu-
tions are the major institutions which
are providing finance for the deve-
lopment of the industries in the coun-
try. Ag far ag the IFCI is concerned,
they have advanced finances, to &
greater extent, for the establishment
of industries with the result that &

4
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large number of industries have came
up. As a result of their help, the
country has been able to establish
a large number of industries,

In this connection, 1 would like to
say that the policieg which are foll-
oweq by them in advancing loans
are very rigid. Recently, I have seen
their balance.sheet ang how they are
working. I can say that an applcation
has to be processed through 4-5 cha-
nnels such as the Finance Depart-
ment, the Technical Department and
some other departments. Then, it
goes to the Chairman, It takes six
months. It takes another six months
for an application to be processed.
Only then they come to a conclusion

whether they are going to give loan
or not,

It takes six months for one stage
to be completed. Then, it goes to the
lega] department and there will be
legal documents prepared aad all
that. That also takes four to six mon-
ths, On top of that jt requires another
six months for disbursement of the
logn.Somuehtimeutlkminrece-
iving the application, in processing
the application and in actual disbu-
rsement of the loan. Because of that
in the meantime, the cost of the pro-
ject goes up and all that. There should
be a time-limit fixed for processing
an application anq giving the loan.

Now, the Government is following,
Pightly, a dear-money policy. On ne-
count of that dear-money policy, a
section of people who used to invest
money in equities and jn shares of
the new companies have gone out of
the investment market. They are
getting 12-13 per cent interest if they
invest thkir money as fixed deposit
in companies and they are getting 10
per cent interest if they invest their
money as fixed deposit in banks.
Therefore, they prefer to keep their
savings as fixed deposit in compenies
or in banks instead of buying shares
of new companies. Ag such, that in-
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vesting class has disappeared. The
result is that new companies are not

]
E
!
:

A small entrepreneur has to depend
on the financial institutions like the
IDBI, the IFC and others. If they are
so rigid, what will happen? New in-
dustries will not come up. A small en-
trepreneur will not be able to put
up an industry. Sometime back, the
Minister of Industry, while replymg
to the demands for grants relating to
his Ministry, disclosed that about 4,000
licences have been granted but they
are floating. No action has been taken.
It is a surprising thing In the last
few years, very few new industries
have come up. The reason is that the
finances from these financial institu-
tions are not easily available. There-
fore, it is very essemntial that the
policy of financing the new industries
and the policy of scrutinising the
applications should be liberalised.

Once you approve a project report,
why should they take such a long
time in processing the application, in
granting the application, in entering
into legal documents and in actual
disbursement of the loan? During all
that time, the cost of the project goer
up and, sometimes, the circumstances
entirely change. Therefore, it 18
very essential that a time-limit is
fixed within which the application
shoulq be processed and the disburse~
ment of the loan is also made. This
is one important suggestion that F
woulg like to make.

At present, we are facing unemploy-
ment. New indusiries are not com-
ing up. 'The small towns are fac-
ing unemployment No new industry
is coming up there, 1 we want to es-
tablish industries in those shall towns
and backward areas, if we want to
create more employment if we want
to achieve that, if we want to help
our young lechnicians and small en~-
trepreneurs which is the policy of the
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Government, then the policy of the
financial institutions requires a drastic
change. It should fit in with the po-
lcy of the Govermment, {0 encourage
small entrepreneurs and small tech-
aicians, our new entrepreneurs and
young technicians. Only by doing
this we can increased our industrial
production and our exports,

These are the main suggestions that
I would like to make. I hope, the
hon, Minister, while replying to the
debate, will also mention the policy
that they are going to follow in re-
gard to these flnancial institutions.

Regarding the conditions of gervice
also, something should be done Ome
thing is that the Chairman, who 15
responsible for the running of an
institution should be given more pow-
ars and more freedom so that he
«<an take up ang implement the poli-
cies of the Government, Without that,
the policies will not be implemented.
Therefore, whatever the conditions of
service may be, he should be given
more powers so that he can imple-
ment the policies of the Government.

With these words, I support the
Bill.

SHRI K. MAYATHEVAR (Dindi-
gul): 1 rise neither to support nor
to oppose the Bill: but I will vote for
the guccessful piloting and passing
of the Bill.

I would like to give certain sugges-
tions for conmderation by the hon.
Minister and the Government of India
in the interests of the public at large,
especially the marginal and poor
people of India.

This Bill is concerned with the
appointment of the office-bearers, fix-
ation of the duration or term of the
office-bearers, the terms and conditions
of service of the office-bearers and the
termination of service of these office-

Laws (Amdt.) Bill
bearers, Now, I want to submit cer-
taln important things for the hon.
Minister's consideration. The banks
have been nationalised with the bemst
objective of helping the poor man
in India and the marginal rural popu-
lation as well as the population in the
urban areas. But after nationaiisa-
tion we find that it is mostly the lead-
ing capitalists who are getting loans
from the nationalised 'banks. They
wield their mfluence with the bank
officials and even now it is they who
are dominating and getting loans and
other facilities for their industries and
it 15 they who are improving. We are
now implementing the 20-point prog-
ramme which is a very fine and effec-
tive programme for the welfare of the
society throughout the length and
breadth of the country. But the wvari-
ous nationalised banks and other fin-
ancial institutions are not rendering
help for the successfu] implementation
of the 20-point programme of our be-
loved Prime Minister,

In this connection, I would say that
we have representation on all finan-
cial institutions from the Central Gov-
ernment and the State Government;
we have representatives of the emp-
loyees of the financial institutions and
we have representatives of the em-
ployees of the financial'institutions and
So, I would ask Government why we
should not have representation of all
Parties through Mass Committees, In
other words, I would recommend to
the Government that they should ap-
point village Committees, Taluk Com-
mittees, District-level Committees,
State-Level Committees and all-India
Committees giving representation to
ull politica] Parties throughout the
country. In other words, there should
be Mass Committees representing the
masses in India—both urban and rural,

I would like to tell you the pur-
pose of appointing these Committees.
Now the present representatives are
not looking into the welfare of the
poor and the needy population from
the rural areas. The rural public is
not getting loans; it is only persons
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who are paying bribes to the officers
that are getting loans and it is only
those capitalist groups who are hav-
ing some influence with the bank
officers who are able to secure loans.
The needy public and the mid:_ile-—-
class public who want to cultivate
their lands and who are direly in need
of loans from the banks are not able
to get loans, Therefore, my suggestion
is that we should form Commmttees at
various levels and those Committees
should be vested with "certain statu-
tory powers and authority to recom-
mend bonafide applicationg for loans.
If such Committees mmenguﬂl I:iﬁ
e applications for loans the
ga tll:}:h authorities of the financlal
institutiong should not reject those
applications, They should consider fa-
vourably applications for loans from
the poor people of rural areas @&s
well as urban areas, from the middle
-class and poor people of the count-
ry at large. Therefore, the object
of nat:onalisation has not been com-
p.etely achieved. We have to do this
within the framework of the 20-Point
Programme. The muddle-class people
in the rural greas are not getting loans
from the banks, the petty shop-keep-
ers are not getting loans, the vegetable
vendors are not getting loams, the
dhobis are not getting loans, the bar-
bers are not getting loans the poor
carpenters are not getting loans, the
weavers are not getting loans, the
poor marginai farmers in the rural
areas are unable to get loans, because
they cannot give bribes to the - bank
officials,. We know, the hon. Minister
is a very powerful Minister, he has
taken steps to implement the 20-Point
Programme. [ request him to consi-

der all these aspects, It is not for
the benefit of my Party or your Party
that 1 am making this request; it 1s
for the well-being of the needy peo-
ple for whom the 20-Point Program-
me has been pronounced by the Prime
Minister of India, The bonded labour
also d;onld be given loans.

MAY 26, 1976

Financial Institutiong
Laws (Amdt.) Bill

12 B9 hrs.

[Bar: BuAGwWAT JmA AZaD in the
Chair]

For granting loans, tertain strifigent
and stern conditions by way of secu-
rity are imposed; these stringent ana
stern conditions should be liberalised;
the security aspect should be libaralis-
ed to some extent, Of course, without
security, loans cannot be given beca-
use the amounts have to be recovered.
We know the difficuitiés there. But
certain liberal conditions should be
frameg by the Government, certain
guidelines should be given to the rural
banks liberalising the conditions for
granting loans to the middleclass
people, to the margina] farmers and
the other poor people.

Banks are opened in rural areas. We
appreciate that, but I would like to
point out one thing A Member of
Parliament  represents six to seven
lakhs of people. In Tamil Nadu, my
Party the Anna DMK, is working in
full swing for the successful impla-
mention of the 20-Point Programme
There 15 no MLA in Tami] Nadu since
that State is now under President's
rule; it is directly under Parliament
and the Central Government. In my
area, in Usilampatti, which is one of
the five or six major towns in my
constituency, some officials of your
Department and certain local capitalist
group opened certain banks, but no
information was given to the concern-
ed MP, Even now I have not been
infofihed about the opening of these
banks in my area. I woulg request
the Government to give a very strict
directive to g]] Government officialg to
inform the MP concerned whenever
banks are opened so that we can
participate anq advise the officials
to do this and that; that opportunity
may be given to the MPs. The officials
and the capitalists group do not care
for the MPs. This autocratic attitude
on the part of the bureaucrat; and
the capitalists «should be put an end
to, at least in times of Emergency. I
am pleading for the public interest,
not for our interest. We are recom-
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mending these thingg for the poor
and needy '‘pedple,  Therefore, the
MP; should be given some importance,
We are working for the successful
implementation of the 20-Point Prog-
ramme. The concerned MPs shculd
be informed about the working of
the banks and about opening of new
banks.

With these words, I welcomz and
support the Bill, and I would request
the hon. Minister and the ‘Government
to consider my pleadings snd set up
advisory committees for the sucvess-
ful granting of loans to the needy
people,

SHRI B, V., NAIK (Kanara): Mr.
Chairman, Sir, I have been following
closely the debate on this Bill, because
1 thought, this gives us the much
needed opportunity to look into the
financia] affairs of some of these pub-
lic sector institutions, the institutions
that are supposed to play an import-
ant part and are a sort of core of
our entire monetary policy and mone-
tary system, whereunder we operate
upon the quantum of loans, we ope-
rate upon the interest rates in respect
of the loans, we operate upon the
interest rates in respect of deposits,
we decide upon the raising of the
resources and the sources from which
we must raise the resources. All
these things come under the monetary
policy of the Central Government.
The Bureau of Public Enterprises,
from Year to year, goes on publithing
the figures and the financial trans-
actions of these institutions which
work under the Ministry of Finance.
Unless we go through those figures
laboriously we do not get an oppor-
tunity to know and discuss these
things. I hope, the hon. Minister
will, besides such amending Bills.
and the liberalism of the Chair to
give us a liberal allotment of time
for g discussion, bring us further
opportunities for the purpose of
discussing these major institutions
like IDBI ete, because 1 have never
seen that we have discussed Reserve
Bank for a long time or the State

1806 (SAKA) Financial-Institutions 46

Laws (Amdt.) Bill

Bank or even these fourteen natio-
naliseq public sector banks which
have been nationalised for the last
five-gix years.

1 completely identify myself with
the sentiments expressed by Shri
Suryanarayana that while we have
thought it fit to alter the service con-
ditions of the Chairman, Vice Chair-
man or the Managing Director of these
Central Public Sector financial insti-
tutions, the fourteen mnationalised
banks and their custodians seem to
be, by and large, left out this elite
group. I think, some of them are very
much zlive—I would not say kicking—
they have been very very effective,
but a Jlarge number of them seem
to stick to one or the other institu-
tion, They are doing good work of
course, and I have no complaint for
example against Shri K. K. Pai of
the Syndicate Bank or Shri Prakash
Tandon of the Punjab National Bank.
I have no complaint individually but
my objection is to the system as
such. The question ig that the custo-
dians of these banks who @re very
effective im formulating our national
monetary policy should alsp be sub-
ject to some sort of discipline and
should be capable of being shifted from
one area to the other and their services
should be available for all over the
country or other States, so that their
wide experience is of use to the coun-
try as a whole and not only io the
area from which they may come,
That would do good for them, good
for the banks and good for the whole
country, I would request the hon.
Minister to kindly take this House
into confildence as early as possble.

Our esteemed friend Shri Som-
nath Chatterjee said that the Mini-
ster is bringing this Bill in order to
fire and send home certain top exec-
utives of the banking and public
financial institutions My feeling, after
reading the Bill, seems to be quite
to the contrary. In regard to the In-
dustrial Finance Corporation the ex-
isting provision says that the Central
Government may after consultation
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with the Devolopment Bank at any
time remove the Chairman from the
office. That is supposed to be amend-
ed now by saying more or less the
same thing but giving three months'
notice in writing and then there 13
the right of consultation and then
coming to a conclusion. I think that
if at all there is any change in the
service conditions, it is Tor the better.
At the time when we discussed this
amendment. .. .

SHR1 SOMNATH CHATTERJEE: 1
was not advocating for better ser-
vice conditions to the Chairman, 1
did not advocate that I gaid, you are
taking an additional power of termi-
nation. Do you appreciate the differ-
ence between removal and termina-
tion? There is a difference.

SHRI B. V; NAIK: I have not much
of a legal sense to be a touchstone
in a sense...

SHRI SOMNATH CHATTERJEE:
You are talking on a legal subject.

MR. CHAIRMAN: It is not that
lawyers alone can talk on legal sub-
jects, Others also can do,

SHRI B. V. NAIK: It seemg to be
that the hon. Minister's and the Gov-
ernment's hand is a sort of controlled
similarly in respect of others. With-
out any remark about these eminent
men like Mr. Pasricha, Mr. Talwar angd
whoever they may be, we get the an-
nual reports and these invisible men
completely we do not know—I saw the
photograph of the Chalrman of the
Industria] Finance Corporation for the
first time ag to how he lookg like—
elderly, respectable and he must have
put in a large number of years of ser-
vice—and we do not comment upon
their individuality....

SHRI PRIYA RANJAN DAS MUNSI
{Calcutta-South): Why not appoint Mr,
Naik as Chairman?

MAY 26, 1976 Fianciel Institutions g

Lows (Amdt) Bill

BHRI B. V. NAIK: I will seek that
Job if you become Finance Minister at
good time,

What I was trying to say ig that it
the Government in good faith and in
its wisdom wantg to remove anybody
however high and mighty he may be
in the public sector corporation, they
should be in a position to do so and
the Minister of Finance and the Depu-
ty Minister of Finance—he may Le an
illiterate thum-.impression man, we do
not care about it but he represents the
people and he represents the will of
the House—shoulq be in a position to
dea] with this particular executive
from a position of strength. The
higher the responsibility that is cast,
there may not be a higher workload,
but there is a higher amount of inse-
curity in that job. As far ag the Minis-
ter ig concerned, he is liable to be dis-
misseq even at one days' notice....

SHRI DINEN BHATTACHARYYA
(Serampore): No, Even without r.otice.

SHRI B. V. NAIK: There have been
precedents even in this august House.
No country would like to waste its
talents but when it comeg to the gues-
tion of a policy formulation and execu-
tion, the Government should have full
rights. That is the reason why I have
moved the amendment that there is
not much of a meaning once the Gov-
ernment comes to the conclusion that
the services of Mr, A shoulj be ter-
minated. There is no problem. It is
not like judicial separation in a mar-
riage. In the Hindu Marriage Act the
provision is there, that a person has to
wait for 7 yearg to deem the spouse as
dead or things like that. But this is
a plain Act and particularly for institu-
tions of All India importance. If a
Minister is worth the name of a Minis-
ter, is he going to put up with such
Chairman of the National Institution,
fn charge of financing the Industry, in
charge of the State Bank with 1,000
branches or more? Are you going to
put up with him for three months after
serving him with a notice? The
moment the Government comeg to the
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conclusion to, part with him, you part
with him. If at ell you want to give
him something, give bim something
<lse less consequential. The old
bureaucratic style of administration
was good enough at one time, but not
to-day. I would say that much for the
powerg of the Government in order to
implement itg policies.

We have gone through much of these
reports, I want to submit one point
which hag got something to do wath
what our friend Shri Mayathevar said.
Y was going through an article ‘pub-
lic democracy’, I was surpnised to
know that as on June 1875, accord-
ing to an article written by Shri
Khurana, a Bank Excutive, in the
country ag u whole, all the commer-
cial banks—scheduleg as well ns non-
scheduled a total number nof 18,730
offices. That means with 2 total
number of 5 lakhg villages, every 20 to
30 villagesg to-day can afford a branch
The banks have been having these
branches. Before the end of this year
let us suppose we are going to have
20,000 branches.

We have an infra-structure under
the thumb of the Ministry of Finance
under the Central Government—all our
nationalised banks, all our State banks,
al] the branches of the other affiliated
bankg and those oneg which are under
indirect control. One branch of a bznk
with a well paid executive Branch
Manager or whoever he is, with all the
set.up of an office, 25 for every two
dozen villages....

SHRI AMRIT NAHATA (Barmer):
‘This ig arithmetic alone. There are
100 bankg in Delhi alone.

SHRI B. V. NAIK: I want to come to
that arithmetic through some logic. If
it is now decided by the Government
in the Ministry of Finance that there
should be a proper and rational distri-
bution and there should be no duplica-
tion, as wag rightly pointed out by our
Iriend Shri Amrit Nahata, then we will
find that it is possible even keeping 10
miles radius, on the basis of squares it
comes to a fantastic figure of 300 sq.
miles. Each district ig of 4000 to 5000
3q. miles. Take geometry which we
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learnt in our Matriculation—R xR, 1¢
x 10, 27/300 sq. miles, with yow
branches you can cover 10 times. Buil
you are not doing it to-day because
most of them are urban based, motiva-
ted by urban values. Obviously, like
you and like my hon. Minister they
would like their children to go to elite
schools, public schools or where there
are educational facilities ang there is
no dispute about it. But if the work ot
servising of the poorer sections of the
country hag got to be done, as was
pointed out by the hon. Member Shri
Mayathever, then there is no alterna-
tive but to fully utilise your branch
capacity, fully utilise banking ivfra-
structure and to disperse them throu-
ghout the country.

When you do jt, the virulent fight
of Mr. Somnath Chatterjee will ma-
terialise once ugain, as in the case of
the LIC; i1t will be multiplied i0 t:mes
and there will be a block; in order to
see that one person's transfer from
place A to village B or Village C is
resisted. There will be tremendous
amount of resistence and you will have
to find out some means whereby you
can protect the welfare of the employ-
ees and you should give an undertsk-
ing in respect of the employees that :n
case of any resistence to any particu-
lar assignment you will not allow any
sort of favouritism to come in the
way. There are no soft options
before us. You have to go in
for hard options. Therefore I request
the Minister to make a beginning in
thig behalf ‘This 3 months advance
notice hag to be insisted upon so that
the man who comes there knows the
nature of the challenge, the nature of
the commission he has been assigned
to, the task involwed and the neces.
sary amount ot discipline involved,
etc. There is a certain amount of hard-
ship to be faced which iz inevitable
and you cannot have it both ways, I
hope when the House agrees to modify
the service conditions of the top brass,
the task before the House will be app-
reciated by all of us, The lowest man
down the line should be so equipped
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by the leadership provideg by the top
management that loca] or individual
interests will not stand in the way.

With these words I support the Bill.

ot warwt faw qqe’ (F5far) -
wamefa o, ¥ faw & wfog shafies
foor fom wfafaas, 1948, wrefw
we &% wiafms, 1955, W
o faws 4% wfafrs, 1964
orr wefuw arfor &% wisfas,
1976 ¥ ¥Mifus ®3F 1 w718 frar
ST T & | 59 fam & grer g S
& WAfsm s, IwE, ange-
ATTHA Y §4T F) WAL, ITE W [
gz % a1 ¥ar ¥y ewife & frawt
N waeqT F AL E | AR wrAAT
wee st TwrEar weft 7 faaga
g 751 —wy afewfat & fog
&t g sqaeqT =@ IT @ §, afew Ot
FHAT a@i ¥R W@ §, IW W) agr
¥ wfgsrd mawrA g & fawm W
g, Q! ¥ qUAE BT LW AT
& 97 7 fasrawg AW ¥ frwrw
fear wrar §—ew ATEd & fn T W
& ferg WY frad oA og 1 Ww A
wfaw:fai & fag foa ¥ar wat =1
goww fear 3—3A% 9 WY Afew
feqr wrgmt, 9T & wAE-Ee fear
FAm—Y T aw &% § ffww o)
GTWET i HATY qeSA| A qwT T
g 8an % aw wgad § WfeT @@
w1q8 wi agr  fe & wee wiwefeai
&7 aFrag §< w@r g, wfaw.fai F
v dm W s A g
afer qf AN wFE guT —8 ow @
FeET WG ¥ WA WA g
gEIR Ggt Gz ¥ &g &% w1 v
wifins §, 39 & g% Iew wfawrd §—
o T WPA— IT6 TE F R

MAY 26, 976’

Financial Institutions
Laws (Amdt) Bill
et @6 § w5 ¥ am @t wifed
wtamy @ & Tl F yp A
wiET & 6T ¥ G E— Wi g o
www gw }—H QT Rgqw wear § &
W & 9w AwrEt § W fawns Y
@y fs7 ® sar A w@aT A6
&1 TEow T frat a1 | Thhw g a6
& grry & s apt o1 fagas qrw ger
a7, & 35 §ug Nt oA 597 w7 weRr
a1 faw v w0 gfw & fag et
w1 ugaer gwr 91, & gEr agew
& g fe o7 sEwt & g aff
W 7 F U6 WY T eI
w1 arfgg

%W &%y uig aY fam s §—xw
# faarz Y w1 wrw vy gy @ few
R« v o § fe &l & adawor
& g d%i ®1 v W= @,
Sewai ¥ gft & fad 57 w1 usfrasor
frar wav qr, ®y 9w # g 1 WY
2?7 ==fad ¥ gume § 5 €7 awm
arat ST AT T & "y /1€ ST
fea fam w17, fom & gru 35 w5
=EeqT ¥ gifen fey s, I &
sHnfEt 8 ¥ & oot 1 e ¥
am femr wid 1 weEet § frewr
¢ v v fegmrT ®1 Swifas g0
& Tl T T a7 1@ E—
% wrgar § fw awroATd TS W AT
¥aw A & ff 7 @), 97 T N
T S q¥AT Wfed, wWifw wAar &
ST ¥ AT T TET WA A F

Fod ara g § v &w & wrgwarw,
W & gwmew, I & IEwT wy gf
¥ foraely weswar faelt §, x@ @x & ardt
¥ gx wehifon fam  wrw wg
i ¥ w-gwwar § & g}
Arriy gl ¥ amy § e oo
W § 1 59T SaT fgr ot §, v



33

wg - RweT-PT- XATHT § 1 T fapT
% wrgvowr yy wTn § wpt o A Y
® sawe wrew far o7 ot gefee
wp gw qlagrRoe sy @ wer &
wgt v agy w1t A% § Hfww gw & o2
Wi WY SYTRT WAL TG §Y Wl |
HRiETér & ot T grw 4% # wreng
% | ¥gw dw, 2 &7 A g Avew
aw oify ¥ =1 o wrag § AfeT
wpt T SR-w2 feai, afagre asyd,
BIE-B12 §1F F & MY FRTT WL FEA
Y oy foedt & aF wrd wiza€ @
Wy wgdr AEe % € ow war
2 o< agi ¥1 Y QR @, ® SH AT
N AW AR IHTwEr g afw
QGHAr FTANMT 7T =0EA § AW S22
&% JqWM 9 WwaT wgd § 1 &
e ® ag W @ g g e oww
51 AqFz A aa A ¥ gfewars
A NS at w g AR gE AXH
at fasog Y Er Iwgx &
qT TEAT W SWI § ar e
qrew A 93w | foadr ww A
NG it ¢ 99 7 ¥ of f=xfeem
WH SEX 9 sT A Ay g /T I9
Tz Hrawfaaramr 1 wew
¥ sraeqr A6 A G w€ & Y fw 39-
Tl ¥ aq w3 faar arar § e gaar
sqgqT  gesgfer o W 2T &,
T8 S WAt M §, gofr
TLEEN t[ﬂeﬁn'lﬁoﬁaiﬁ‘ ‘li,"ﬁ,
AT grafiRdz w1 T 9T W 39
wA wr oy Rwr q@ar, Rar e fagrT
T wgawmgar ) 9 Aewaw
N wE-qr ¥ T w1 Wl § feawy
wFOMIT ¥ FTEET @ WX SET WY

wuy faagh | FCEI@ ST &
g wwft @ 0w ant o W
ww wff g 1 eafeg AT W Oy
t fre sy w oo & o

Beniing .Uhd Public JTYAISTHA 5, 1898 (SAKA) Financial Institutions

Laws (Amdt.) Bill
T g Ix % qHr syweqr gy v EF
o2 frami Y wic vdai & mor
vqh ¥Ffrwas ) ww N
T T §, 9§ W % qgfF qdY g
W g WS St w1 mor frey W
wmg &Y, & W g0 A g v &
€9 & GAA1 gF @7 aw W FgAT Agar
f& o foed # o faeorT grar g,
IR q0F W WT FT oA #mT =nfgg

13.01 hrs.

WU, A § 9g AT WgAr §
fEeas Fagsfismasmigfs
8T o2 gEIT &7 fAgTor gET e
few g5 fadawr & =frg & 9T wg
% faefita Aifear & 3= 1 ofre=
gA1 =1fRe ¥ 3= ®1 A9 FH ®
weaeqr g1 1 xwfeg & og wigar g
fr ot ok wfaw® 61 A EF
seAfa MAMTasATEA T &7 )
T MY F wAw G5 UATIRIR
wnar T X WY wgr § W & g7 Ay
# QgTAT A 7 W g e gawr
AT AT ART FgaT WEaT g fa fagre
# o get Tsgt 7 o Sra-gEt FrEwn
® W A FH G FHAT a0G §,
I & FIOT WA KIS ACH FWT Y Fop
7EY ¥ T} § YT KT W ¥ OF dwww
&1 ) T § wEifE T A T AT
afrg ¥ g7 AT w A faw @ §
AR AgT AN Yo frm @ g

AT Tog § A W AEIY
Nt ¥ dxT Y AT ) UH TE Ay
wgrawi  # gaeg § w6ifE Swer
WAGY GUT Y AT §, IFET HET
wer gY war § W gEh avE 9 A
¥ ey § oo W =% foed
Nl wad s frg O defeaw
weqr wff B &1 €5 g ¥ g



=5  Bonking and Public

[sft war frwy ‘anqewc]
e wgt Wit ¥ weew & g

<t g wxhe fafaedl w7 aedre-
qi® €% W s T wifgg o

aET T8 9T ot o ¥ wfeg
‘fe &7 F—

awafe e © = W9 WX

-|AT AT

ot wam faw ‘wqee’: < frre
T qar

waralr WY ar g N AN
F

wy wET w1 & 5 qumg © a
o ¥ fog wfr 0t &1

13,00 prs.

The Lok Sabha adjourned for Lunch
&ill Fourteen of the Clock.

The Lok Sabhg reassembled after
Lunch at three minutes past Fourteen
of the Clock

[MR. DEPUTY SPEAKER in the Chair)

BANKING AND PUBLIC
Financial Institutions Laws (Amend.
ament) Bill—contd.
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MR. DEPUTY-SPEAKER: I would
like to have the guidance of the House.
No time has been fixed for the discus-
sion of this Bill It ig a very simple
Bill to give option to the government
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to terminate their services. I have
of ten membery who desire to
lthlnk“'nuld put some

5 minutes for each
speaker. Then all the ten can be
accommodated. Bhri Chapalendu Bhat-

SHRI CHAPALENDU BHATTACHA-
RYYIA (Giridih): Because there was
no time-limit, I prepared a mass of
statistics also.

MR, DEPUTY-SPEAKER: It is cnly
for the termination of the services,
The discussion should not go into the
Iunctionfn‘ of the banks.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, 1 wil] give my five
minuteg to you.

MR. DEPUTY-SPEAKER: Since no
time bhag been fixed, I wanted the
House to guide me. We have an-
other Bill socn after this and then there
is a discussion. You can take two or
three minutes more, You are very
generous anyway!

SHRI CHAPALENDU BHATTA-
CHARYYIA: I am very grateful for
the opportunity to speak on this Bill.
Of course, it has a very limited objec-
tive—how and when the Managing Dir-
ectorg and Chairmen of these financial
institutions should be appointed, what
would be the terms and conditiong of
their service, including removal from
and termination of service, which of
course includes any termination of any
contractual agreement also for employ-
ment in these posts, The difficulty
about this ig that we do not see the
entire picture and it is done on an ad-
hoc basis. Only recently we passed the
Regional Rural Banks Act hardly three
months ago. Now we have to pass this
amendment. I welcome and cer-
tainly support the Bill to the extent it
rationalises the appointment of Chair-
men, Managing Directorg and top per-
song who would be in charge of these
publie seetor undertakings administer-
ing our tredit, But the difficulty has
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been that we are not keeping pace with
the events and demasinds of the si‘us«
tion in expansion of the credit which
is very badly required by the rural
sector so that the 20-Point Program-
me may get itg meaning and teeth. I.
have got an illustration which will
make it clear. Four years back, in.
Ranchi, a person from the United Bank.
of India went to the villages and as-
ked the villagers to grow cauliflower,
tomato, potato, etc. and credit would
be given for that, By thig approach.
the production went up so high that
the marketing facilities could not
keep up with it. We had this spectacle
in Ranchi four years back when toma-
toes were gelling two annas a seer
whereag in Jamshedpur they were-
selling at one rupee a seer. In fact,
every institution is the lengthened
shadow of the individual and it is no-
less true in the cage of these financial
institutions. 1 certainly welcome that
the Central Government must have the
ultimate say in hiring and fring, They
must have the right to judge the per-
formance 0of each credit institution and
on the basis of performance of these-
credit institutions the hands of the
Central ‘Government should be unfet-
tereq to take any decision they may
like and get it implemented,

Implemention is the crux of the pro-
blem not only in the matter of person-
nel but in the matter of implementa-
tion of Economic Programme itself.
The difficulty iz about credit. Their
modes and soclal background have
been outlined by some of the previous
speakers and in that way, it has been
brought out quite effectively that the
20-Point Programme is not being im-
plemented in the villages in the way
that it should, Our priority sectors,
particularly agriculture and small
scale industries are not getting the
considerationg they deserve. In prioritv
sectors, the percentage is A1 for agri-
cultural Ioang and 48 for small indus-
trial loans, It is not only the public
institutiong but the complex of in-
terest rate, the guidelines which the
State Governments give on these parti-
cular issues, the way they dispense
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with the credit in the village level and
the removal of ten mile limit which
merit consideratian. The ten-mile limit
<annot be a Laxrman Rekha because
that Laxman Rekha will be working
and ig working to the detriment of
development of the priority sectors in
the villages. There are broadly two
types of regional banks. The cost of
credit in the villages through the na-
tionaliseq banks was supposed to be
‘too high which the villagers would not
‘be able to bear. In fact, social tensions
might arise because of the differential
salaries in the national bank sector
and in the State Bank sector. So, the
concept of regional rural bank came
in.

I welcome it, but I am not satisfied
with the coverage of 76 reginnal rural
banks. After all, we are  passing
through the effects of regional veria-
tion in development arising due to
wrong planning and wrong priorities
over the last 23 years.

MR. DEPUTY-SPEAKER: For that,
‘we will have another occasisn,

SHRI CHAPALENDU BHATTA-
CHARYYIA: I merely wanted to say
that this cooperative credit eflozt
should be linked up with the regional
rura] banks, if we cannot give a wider
coverage immediately ang make credit
available to them, at rates of interest
which will make the crash agricultural
programme meaningful I woulgq orly
suggest, as [ had made the point ear-
lier, that if ‘we want to induct gobar
gas plants, pumps, electrification, tube-
wells and small-cost windmills, into
our village economy, we have to sup-
port this idea with necessary credit
support. That is not forthcoming. I
suggest these things since it was said
in the morning that at Jasidih which is
a backwarq area, the loans were not
available, because the loans were to be
given at lower rate in the backward
areas, As such, the banks can zalways
prevent the grant of loans in the rack-
ward areas. ] suggest, therefore, that
‘a deta:led guideline should be drawn
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up. We want the chairmen and the
managing directors to be appointed,
to be dedicated people who will effec-
tively pursue the aims projecteq in
the 20-point programme, so far as the
village economy is concerned.

Y FET AW FIAT (FET)
3qreAe  wgRa, =N fagas w1
ARG FLA0 § Fifw FET AHITAT
aF Aagq  A4¢ i @9 aF 9z 4%
FT FET AT AZF  FFAl |
fa3as F #2< oF 747 @7 F71, foadfr
g | a=r A A1 afsy faar siemr ag
frsif % & madz & agwufa T fFar
s:gar afeT g3 § 72 af faar ¢
fF fowma  &@ FTm 7 fEE A
fasraa 93 98 weomer, S9eged ar
TIGFL AT gEAT S AT | OF
AT qZ GF AFWAT IT AMCAT | IS
UF UHo U7o Wo foras T #wr f&
ag AF TN TweAey T ITeer fream
arar 2 a1 framt w1 gT wear g,
@ TF T forFiad £ 3w T 7,
9T OF  "§79 F7 3 | fFE A
fowag % gevar st 7 9§ &
FA FTEifma gz dFar g ?
oz 37 # aaq &1 A4 frer | wav 39
§ ag ATIT F/1ATZT AT AT 757 AT
f& a1 w4t § St FTIT F FA AT
5T FL AW 30 932 8 912 1 fowima
4% 37 #9347 F1 gxar <
AT G2 G0 ZIHT A7 7 A Fi AN
33 F 417 g2 AT—AT SHFT AT F O
aan gar wfew v fam s @
gz @ g wE Afey frdr 3
TH M@ K1 TET A AT AT e A
ATz 2 ZZ T AT TG FTFLAT L

afaq & amaar 3 w18 qEe @
=ifgq foa® fama & & sas1 gz
97 g faw # qr3r &
ar =ife fe fowrag 92 sw &t
QrEfr AR R S@Ar g2ar Qe )
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g8 wa oy § fv wie & o @€
oy e ¥ wgt oW AT ¥ IO A
o ww &7 § Iw qrEy g mat
FT¥q smw T woy fawar =wfRe |
% uree 7 3, % g e faar fowd
fag 8% 10 g &1 wA7 foar, Giw
@ oY feedt Fgax ox femra
13 genT a5ar T & far fey
W 6T ANT MH( G | KT AW &
fowm wramw o AT WF qq G
T WO AFAT ALY W GFAT | AT
&6 I et ¥ S 18 TRFE
w1 g2 forar w1 @ & Swer afor ag
g fe g Fotgw acnI ¥ ow
argw ¥ &y 31 feqil wifs fram
foer 2 7 55 w2 E 1 SR Qi
AW RN qTHET @ °

A% QAT QI B2 fHa. T o
AW E A dF gAsr wfa fed
@ i ¥ ) for afr feea gawdr
gfafadr & qw e &5 7% & g
@A ¥ oY ag Y Adr ¥, wgAc g frw
qMqg o gue' 1 gErd siw M@
A% W fef 2 gamrew @ F
It 7 fer ok fAra 9
FATATIHM ? gELFATIT ¥
far cqm wd odi 8 e 3
FOT ARG FHT & &rd 7 gifqq
grfo %7 ¥ TG 99 € 0F g2
g s = fen o gEl e sdy
a1 A fref @l ¢ 9w fyaAT wY
g €5 &1 ®1 gaw AT Wfgg )

5+ arg {1 & ag ot gaEc wgar
& f afz famit @0 T30 Qo & w2 &
ar fodi wiadr Jar a1 Tadd wr
wt fawae vt wfgsr gFrawe foy
XA AT GITF Wi} A T ¥R T §UT
W 7 g & G, Y& T @
TeiNg W 3aeY fdfr srpeft faswrae
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qT o §TH, WUT IAGT  {TAT W A
g oY FIF  §Y g X7 |

st gt fog (a=f) : eAdw s9r-
g WRYew, 7§ I qruer faw & q@
T & S qarfgwiat w1 g
A 7%} qiag ) ==F oy FOwE
&1 9fTT UF QAIA  FATH F oy
g1 A5t F wrdr ¥ qarfaefi S@
FITH, A1 AT, wrgtweT wifz
Y gETA ¥ AR ITWT woA ATy TRA
w1 wypr WY femr s 0 QAT €
oy wRwdn gt AW Fed w1
1 forsmaa w1 gagr Agr @ XFAT
fir qi  sfEgOeft gar fear ar &0
T3 ¥F WA W SEA g fF oagr %
FIH £ AT HOF FIGTE TITEMT Y
g faw #a7 F aFT D WIRA §
Iy o S ¥ {IAA W Twed
t gy afer ¥ oY FurAAr W@
Wre A & wrea wewre w1 Afaat
& qformerss wis |17 3w & dfww
faeeg ds maT )V AR AW A AH[ W
atar sargm § | q¢ fHaTa Y frwre
2 fr 2w ¥ A 9T SA9T ) wredr
r g1 WS ¥ AT B FAG T8I
et vt & fis gary 4Fsr ez & ga
07f F ot gardr dww F L X wrfwew
Gxr gar & afw gardd nsFAr, ZFaT
AL W«rmqwamgl e
T g% ¥87 asg g <@ wr g fw
frami aF gurdY &% ¥ ) Aie TwA
¥ qg wr @1 ¢ fr w7 w1 a7 A &,
St Y FTH HIX WY WA F, AT
s & & gl& & I feami w
T AN Y FFTAT QrAATR GATE T
g1 3 & vy e ft S frg @
Efrgr el wr e 27 B feg
e dx waw g5t | SfET wwalw
ag & fr & Aoere oo whaarfee
gt v wot gt arg ot s
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faprar firumit wt oY wrenfes s
o wifgy, & & dore wiwd
® fag, fawrf w1 miw wot & fog
W qEl qwd W wEwt W g
" ¥ feq—aak fag 3w dar
T wff romr )

BT &R a7 fe w0 wrafRat,
o2 feamt, mifom  fwamt, asaw
gt & fiemami & ¢ & ¥ gramE
& IaT vy fam @ wfew gor mff
R ST 1w fiewra, o fed o
0w & Yaw wrRf s
ufewifat & wod wmrw  war W%
W ST AX E ) & A wvew &
FRTT T WTRAT W WY TR
&Y & qror wod et A gfe s
e §, dfewr o ) awe
FarAT wigk § o Wi ¢ At ¥ wikg
e & wod firmrit aw ofR WX 9T
Tl WY g o A wew § )

WY sy §—feEmi & qg
! BN wz wT AT F g @
&1 € %Y Tour fumar §, dfew fre &
w7 ¥ v & are dav ot g §
8 Ffad W @ & w0 wwe
w5t § Rowfeaa w@ @y §
#9 gam w3 ad w7 awy §, e
q® areror  fwmra gut mfy s arar |
g% #Y% o7 ap frerT ageTdl & war
I ¥ et vaar g7, T F A T
FTWE ¥ oA g qrar a1 1w
#feem & 59 feari w1 @ qget
¥ e & Frerat §, @fer 36 9 Ewan
w1 gwrarT WA ot wgf gt § 0 9w
€ TomTi W wwAt F ofr & feg gw
X ¥ wuEer oy $Y 1 AT gu
§ e tw & 9Q arr ¥ w1 Fafir ammely
% fgg, fa®s Ao frere 2 BT EQ
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¥ 5 WA WY A& &7 WA qrErh
¥ ¥T of WIT W 39 oY AW &7 T
wd ox ¥g AT wow & fear
wrg | ure sy § fewra & oftar &
T 4% ¥t weer wrdt §—xafag &
Wt wg ¥ frdewr  woT wneaT g
fir ¢ W Prgrms w7 A WA )

w8t aw afefaw &7 wEwW 3—
dnt Yot op @A Farogr
fis % Tow wrfrwrdmor oo wi-dedy;
<reit, faat o ff dw o Aed A WY
§ 1 frgferdt ¥ farmrdt wff et
wrft, ge ¥ quers ifex o Wi
w NEd T o §, wrw F I AT
Wwagw w3 fear A g wré-
v w Aed W w1 a8 Fewfoen
gzt wifgg | & & @ wngar g fe
W wr 3§ ard wad faw & gra
At ¥ a5 enwfrefat as
frgfes €11 &% % i WS 7Y 6
%9 feren  TAmaT WA AT @
w9 aw A § @ ¢, wWife @
# wrm w7 @ w-vE wiwsfai &
a7 s Ew A g F ewdy
Froardi & GqEre T wE oy §,
wqifs T 1 S% AR Fadr o,
9§ FA7 9T ¥ AT TEL AT 9,
ITET A WA N IT X AT F A
T 31 @ AR AR St e faw
sarA X7 wifeq |

gw arw & wqd ol & wdq &
wgAT AW F—ur w9 A Fow A
® ard AW oC T o wliw W=
ofy §, ¥few foarT o ale & w¥r
N kg s ¢ 2@y w@-
™ g € fe fearr wgr
) Tray AT W A
® ST e "l fY & IR W
wur g1, W fedt ww fufree
ngar Wt IW wH o W 6 0
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QX ary & wyqt w1 g g § v feaey
I W wgw T B W WA won §
X wpur § finr Tg WTEX wORTC WY
T et R K e firara o
9T W9AT gEm WY TEAT Te AR
AT | ATEY Y Y IV &7 2 wWrady
T FREY WIS AR AF ¥ AR
q8F  §—u® oTh Wy ®F ey saTE
¥ wifge 1 ¥ Foar agt & 6 e
1 & 93 §—wy Wt I H AR Y
gy w1 afaa |

SHRI AMRIT NAHATA (Barmer):
Mr. Deputy-Speaker, Sir, one of ihe
reasons why I wag very anxious to
speak was my concern that my
capacity to speak may not be atrophi-
ed because I have not spoken in the
House for a long time.

About this Bill, 1 do not know
whether there wag any necessity for
bringing such a Bill to arm the Go-
vernment with legislative powerg to
hire and fire the top executiveg of
these financial institutions, But apart
from the legislative powers, I think,
the importance of the Bill lies in the
fact that it raises a very pertinent, a
very important, policy issue, an issue
-of principle about the manning of the
public sector undertakings, whether
they are financia] institutiong or pro-
duction units.

Now. hire angq fire ig a very sound
principle. Gradually, a transition has
‘taken place in the public sector under-
‘takings. A new culture is coming up
in these uudertakKings. Almost all our
public sector undertakings are now
manned by professionals, not by the
old IAS ang ICS people. Now, this is
a very welcome change. But, used as
We are to the old colonlal methods of
administrafion, used as we are to the
Secretarial culture and the ‘culture of
Legal Hememberance and Legal Mem-
ber and the culture withh which even
the present measure [s cluttered, we

S45-LS3.
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cannot reconcile ourselves to this
principle of hire and fire and the im-
plications of this principle, There will
always be rcom for oppression, for
vindictiveness, for favouritism, for
nopotism, angd that is why the fears
expressed by the Hon, Memberg of
CPI(M) are legitimate namely that no
person would ever accept a top ex-
ecutive post if he knows that he can
be fired any time without reason or
rhyme. The whole thing has to be
looked at from a different view point.
Once we decide to introduce the sys-
tem of hire and fire, its implications
have to be gone into, and the implica-
tiong are that the employment of top
executiveg must be contractual, Lkut
not in the element of time. They
should not be five-year or three-year
contracts but should be task-oriented
contracts. Let there be an independent
organisation: The Ministey has the
Bureau of Public Enterprises under
him and this Bureau couid formulate
tasks for the executive posts, Then the
persong who join in those posts know
what their tasks are. If they think
they can implement those tasks, they
will accept the jobs, otherwise not.
Ang then let there be a performance
audit by the same BPH and the mo-
ment it is found that a particular In-
cumbent has failed to—accomplish his
tasks, out he goes. So, unless a task-
baseq contract and performance sudit
are conjoined with the principle of
hire and fire, there will always be
apprehensiong about abuse of this
power, I would impress upon the
Minister that once you have the prin-
ciple of hire and fire, you should set
up a machinery to formulate tasks
ang to enter into contracts with the
top executives based on these tasks
and to conduct regular performance
audit, on which basis any top execu-
tive would have the fear that any
moment it is found that he is not dis.
charging hig duties and-is not fulfilling
hig tasks, he may be fired.

I would like to take this opportuni-
ty to draw the Minister's attention tp
a particular statory provision for the
IDBI. There is a provision that al}
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commercia] banks would advance
term-loans for machinery etc, at a
lower rate of interest of 8 per cent or
9 per cent, which is to be re-financed
by the 1DBI, Now, in my State, I know
that not a single nationaliseq com-
mercia] bank has advanced these term-
loans at that lower rate of interest
because they are not prepared to tuke
re-finance from the IDBI. They say
‘why should we, when we have our own
funds? We don't want re-finance from
the IDBI: there ig so much of paper
work to be done'. They say they have
their own funds but they advance it
at a higher rate of interest. I would
urge on the Minister to see that it is
made a statutory obligation on the
part of the commercial banks to ad-
vance term loang ang take refinance
from the IDBI, at a lower rate of in-
terest. This is very necessary for back-
ward areag ang it is very necessarv
for medium and small industries.
When I raised this issue with a top
officer of the Banking Department, he
asked me to give a particular rame, I
told him that not a single bank in
Rajasthan had done it, but he Insis-
ted on a name, And I wasg shocked
when he told me that bankg are not
welfare institutions, that bankg are
not developmental agencies. that
banks are not charitable institutions
but that bankg follow the princinle of
the survival of the fittest. I raid ‘we
are commitied to the philosophy of
the survival of the weakest and jou
are talking of the survival of the fit-
test’. It such officers are brought
under the purview of the law of hire
and fire, I think a great deal of good
would be done because top officers

who have no commitment to the’

declared policies of the Government
decide the functions and the policies
of banks which are contrary to Go-
vernment's declared policies.

One more point and I have done.
This is about the inter-relationship
between these banke, When these
bankg were nationalised, they were
kept as separate units, the intention
being that there should be a healthy
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competition between them, which would
be good, and ihat if they are all mserg-
ed into the State Bank of India, it
would become g huge and unwieldy
empire, Now, what is happening?
These banks arce operating under the-
protection of a sheltered market. They:
don't care about services to clients be-
cause they know that they cannot go
away, a person cannot change hig ac
count from one bank to another.
Under thig protection and shelter, the
bankg are behaving in a highbrow
manner and a rough manner and thew
don't provide proper services, They
don't care, ang there is also corrup-
tion and mismanagement. So, a8 per-
son should be allowed to change his
account from one bank to another fo
that the fear remains and there is a
spirit of competition prevailing over
the banks. Otherwise, what is happen-
ing is that the banks care a fig for
their clients and they don't bother
about their convenience—and this is
acting contrary to the interests of the
small entrepreneurs,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): Mr, Deputy-Speaker,
Sir, this is another piece of legislation
which has come in this Session to
strengthen the hands of the Govern-—
ment as well as this particular Mini-
stry in dealing with some important
matters relating to banking sdminis-
tration. While 1 support this Bill, I
would, at the same time, like to lay
emphasis on the mode of administration
in our country at the moment. As you
know, the Administrative Reforme
Commission made severa]l recommen-
dationg about the mode of operation of
the public administrative system in our
country, So far as the public financial
institutions are concerned, which look
after the economic health of the coun-
try and are, therefore, very impor-
tant, some measures are going to be
adopted by this Bill, I have sald o
many occasions on the floor of this
House that these public financial in=-
stitutions should be locked into om
separate lines, we should bave a s&-
parate approach for them, other thamr
that for the public sector ugits whiclt
are merely treated asg production units:
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minythilbbecauntxemthbe-
ginming the banking system in cur
country, before Independence and
after Independence, before the banks
were nationalised and before the con-
cept came ta start the Industrial Deve-
jopment Bank, Industrial Finance Cor-
poration, etc, has been developed on
considerationg of trading. on consi-
derations of profit and loss and mnot
for developing the economic health
of the country. As a result, these
industrial units, mostly in the
private sector, which have had to
take facilities and benefits from the
State Bank of India, the Industrial
Finance Corporation, the Industrial
Development Bank, etc, have had
some internal arrangements of their
own, and thus the real need of the
country has not been met. Ii we
look into the formation of the Board
of Directors for the last ten Yyears,
whether in the State Bank +f India
or in the other institutions, you will
find that mostly the people conneci-
ed with the big industrial houses
and the medium scale industrial
houses have been taken in, through
many ways, as nominees of the Noard
of Directors; if the Govarnment
wndertakes a probe, through an
investigation committee, in‘o the
management of these public financial
ingtitutions in the last ten Yyears,
they will find that they are their
nearest kith and kin; all the top
people in the State Bank of India or
in the Industrial’ Development Bank
or in the Industrial Finance Corpora-

tion have been employed  without
their having any merit; they are
connected to the big Industrial

houses from where people come
either to sit on the Board of Direc-
tors or to get benefits by way of
loans and other things from these
institutions. In my own State, I have
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problems of the Industria] Develop-
ment Bank. J{ has happened on
many occasions. What I would like
to submit before the hon, WMinister,
while supnorting this Bill, is that,
possibly, the time has come whan all
the personnel of the public finencial
institut.ons, recruited as  Managing
Director or Chairman or Vice Chair-
man or in any other capacity, should
come from a particular type of
school where some sort of traning.
some sort of guidelines, are to be
given on how to look after in 1 very
scientific manner, the health nf the
country through the public financial
institutions. This is my first sug-
gestion

Secondly, I could not follow why
IRCI has been excluded; it 1s one of
the important units; in the derk
days of Bengal when almost al] the
industrial umts of eastern India got
collapsed, the Government of India,
the Finance Ministry, came forward
to set up a uniy called the IRCI for
reconstruction and rehabilitation of
the sick units through the finance of
Fhe Government of India The IRCI
s nothing but a banking agency at
:-:1:1 moment;tit gives loan and finan-

support to the sick units putti
one ot_ their nominees on the ﬂnitn::
look into the administrative side,
but they have no control on produc:
tion, marketing and sale. Asg a
result, what is happening ig that
most of the sick units have develop-
ed a tendency to Eet some money
rrorp the IRCI. consume it and then
Again demand more money from
t!l!.a IRCI, and the IRCI, as I
said, have np control on marketing,
recrujtment of the personnel ete. in
thl?se units. IRCI is not g subsidiary
unit, but it is a recognised unit of
the Ministry; I came to know that
from the Minister. It jg a public
financial institution It would have
been better, if it would also have

been tagged with these other
tutions, il insts-

Now, most of the hon.
from the opposite as also from our
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side, have spoken about the perfor-
mance of the nationalised banks. 1
would not like to speak more on
those aspects, but I would only make
one request to the Mimister. As I
said the other day on the floor of the
House during question hour, the con-
cept of family planning is known to
almost al] the people in the country
ineluding the illiterate people because
of the publicity, this programme is
siting. It is good for the country
that the concept of family planning
should be known to all the people.
But the schemes of the banks for the
poor, how they can develop their
economic life and other schemes for
the weaker section as also for the
educated people, are not widely
known to the people of the couniry
for whom they are meant. The peo-
ple in the villages are not awarc of
these various schemes in comperison
to the publicity of family planning.
1 ‘would, therefore, request the hon.
Minister that details of the wvarious
schemes adopted by the nationalised
bank from time to time should be
made avnilable quarterly, six-monthly
or yearly to the representatives of the
public life, ramely, ML.As the
Corporators, Panchayat Members
and the Members of Par'iamenr so
that at least they can try ts educate
the people «o¢f their constiruency.
Actually, what 15 happening is that
there are large queues before the
banks and the people are not getting
the desired benelflts.

Lastly, I wou'd make cne request
to the Minister to look into the
health of the easiern India. The
Industrial Credit Investment Corpu-
ration, a financial institution wunder
the Ministry of Finance, have invest-
ed 63 per cent of their credit invest-
ment in the Western and North India
amd they have investeg only 15 per
cent in th: eastern India. 1 am not
talking in terms of provincialism, but
it is sad and it is creating imbalance.
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With thess words, I conclude my
remarks. :

5 *, 42 ¥ g5 TEad) ¥ § W
o WET YEAIRT ¥ F AT ATAT HTFAT
2 ar A Ffga F oo war B
oo fear g fs 9 aFar o o
% aF IT & orx A fRqr onq ww
aF f& ot e &Y omd 7 waAdl
fqr & oY 59 & @13 # Y AW W
TG araar wTfEd |

&8Y w1 gqarw w1 FT WT T
afer arfior ®at * A fasd g
ot & ot &% § o gl wEAAfvra
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Q A &y wgy &9 fomr qr fow
® SR g@r fur ar g &
w % ford ) Y wE aF A0
&5 g fzar war | § AL qr9 w7 |
& gz w1 va foar fs wEw @9
arwr &9 qet fRqr § g w1 A AT

a1 feot oman & 1 & s A WK IEA
wgr 5 2 &7 1 & fqw war waT 0
afer @12 # 9w § | FA KA W@
@ Y IR Y ug warw fear fe weeT
g A N A A ¥, W Ay
e oY ® qrg W Tw A
wat A W Al ot e |

oy wrar § e ofY e gorre wad wr W
wiwaT § ST W A wor fawr amar §
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fear wrar 81 awifsh R fear
W § fix 2 wrwr we wat faar | Afer

I¥w § 39 O g N Ew

e & g X W faw W
qydT w7 § )

MR. DEPUTY-SPEAKER: Mr.
Mirdha, I got your name only just now.
We have agreed that a speaker should
not take more than five minutes and
that he should confine himself to the
subject of hiring and firing of these
higher executives,

Mr, Mirdha
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I 9gW WgAT I § IT W
fawn wf gfee A frar o fr
o wET qAT 99 AN q TG IER WA
o S ¥ fgm ®) ey g 0 fR
ag Aver A fesa & @@ wfe w1
¥ FA K (AR A IW A S
st a avar ozl A 14
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Wt aga A AEAc O O dF7 §
N ahawor A § 1 IT A Afa
Wt T Ay frarg * @iy wifgd
fr agds frrag 3 ot & &7
A1 37 %1 W9 82 7)) Sremeifey dng

#1 @& wa fawfaar §, osofa &
Praa A qmr s stw A@
¥ @ g YR UE Wiy ar w3
R &WT W7 ST wAr ¥ o
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MR. DEPUTY-SPEAKER: What
have these got to do with the Bill?

PROF. S. L. SAKSENA: I only
wish to point out that the same
Chairman and directors of the Guja-
rat State Financial Corporation who
had said that they had sold the truck
for Rs, 25,000 on 10th of May, now
write. ...

MR, DEPUTY-SPEAKER: You
mean to say that the Chairman or
Managing Director has written to
you?

PROF. S. L. SAKSENA: They have
written to my sister and they say:

‘We hereby accept your proposal
to pay us Rs, 26,000 towards our
arrearg immediately and we would
hand over your confiscated truck
to you’,

They had sold the truck among them-
selves. These directors deserve to be
sacked and good gdirectors should be
appointed there go that the State may
have good industrial development.
That is what 1 wish to say. I want a
CBI enquiry into this matter,

Regarding debt relief the position
j< this. A Chamar boy came 1o me
and said: *“I cannot go back to my
village because the brahming would
kil] me. They will say, pay back our
debts, or we will kill you. I have
run away and come to you” I sent
him to Indira ji and she has ordered
sn enquiry. Unless you open bran-
ches of the banks in almost every
village to provide credit, to replace
the grip of the gahukars, people will
suffer, If you pass the laws, there
should be arrangements made for
carrying out those lawa.
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THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I am gratetul to the hon. Mem-
bers who have made observations,
more 80, because, though the scope of
the Bill is limited strictly in regard
to mode of termination of some of the
executives of the State Bank and
some financial institutions, they, while
making their observations have high-
lighted some of the general points.
regarding the functioning of banks in
the nationaliseq sector.

Coming to the observations made
on the provisions of the Bill, a ques-
tion was asked as to why we have
not brought public sector banks also
within the purview of this Bill. Ap-
pointments of Chairman and Manag-
ing Director of public sector banks
are provided in the scheme itself
which Parliament in its wisdom has
provided, There is that scheme and
we are having thig provision there.
As it is not a statutory provision we
can't bring it before Parliament. Re-
garding two other institutions this
question was raised, particularly,
ICRCI and ICICI. IRCI is not a pub-
lic financial institution in the sense
that it is a limited company whose
share is distributed between IDBI,
14 nationalisey banks, and certain
other agencies, That is why appoint-
ment of Chairman and Managing
Director of IRCI is done by IDBI with
the approval of Government and for
that we need pot bring any piece of
legislation.

15 hrs.

For that, no amendment 95 neces-
sary. That is my point. Similarly,
the ICICI is an All-India term lend-
ing institution incorporateq under the
Companieg Act,

Now, the question is why we are
bringing in this plece of legislation
and what is the necessity for that. In
that connection, Shri Somnath Chat-
terjee, while making his observations,
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raised a puint why we are not giving
the chifice to the person when we

there Is a difference between the re-
moval and the termination of service
of & person, particularly, in the con-
text of the Central Civil Service and
other Rules. When we remove some
persons, in that process, an element
of punishment ig also associated here.
‘That is why perhaps he might have
noticed that in regard to the provi-
sions for removal, we are providing
that a show-cause notice will have
10 be issued to the person concerned.
He will be provided with the chance
of being heard, After that, a decision
will be taken.

But, Sir, this provision did not
exist in many of the acts. We are
bringing in a Bill for amending the
various provisions, Here, I wou!ld like
to submit one point for the considera-
tion of the hon. Members. I would
not like to use the phrase ‘hiring' or
“firing.” After all the Members should
also appreciate that today most of
them, while taking part in the de-
bate, have expressed their concern
about the functioning of the Banks.
There too we do feel that, if the De-
partment has not the authority for
the appointment and termination of
the service of the highest executives
of the banks and financial institutions,
sometimes we find it really difficult
to get rig of an undesirable element
in the Institution,

The term is fixed and it may hap-
pen in a country like ourg where
there is no provision for getting rid
of a man, The man may be ineffici-
ent but he may be quite honest; he
may be decent even or he may be
polite in his behaviour to the custom-
ers. He cannot be discharged even
if he cannot deliver the goods. After
all, he is appointed in that post. In
that case, we shall have to wait be-
cause there is practically no charge
of corruption or maladministration
against him,
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For -that, we have to wait till the
termination of the term far which he.
is appointed, Therefore, we want to
have this opportunity that if the Go-
vernment, in its wisdom, finds it.
necessary to terminate the service of
the Chairman or Vice-Chairman or
the Managing Director, it will be
enough to provide three months’
notice or salaries in lieu thereof and’
the similar facilities will be given to:
the officer concerned who, in his turn,
can also give three months’' notice.
Termination does not mean that he is
removed because of certain gpecific
charges, Whep the question of speci-
fic chirges comes, then, definitely, a
regulsr show-cause notice will be
issued to him. For removal, the pro-
cedure that is laid down in the law
will be followed,

In this connection, I would like to
submit another point why we have-
not taken into consideration on con-
sulting the Reserve Bank of India.
There too, I would like to submit for
the consideration of thg hon. Mem-
berg that there gre s0 many interme-
diate agencies ip between taking a
decision For example, the present
provision of the State Bank of India
Act provides for the nomination of
the entire Board of the State Bank of
India by the Government of India.
But, when I am to appoint somebody
or to get rid of somebody, then I will
have to go to my own mnominated
Body; I mean the Government of’
Indig wil] have to go to its own no-
minated body, Anyway the entire
procedure has to be routed throuh
them. This iz a provision for that
purpose because we would like to act
expeditiqusly. That is why the provi-
sion of three months' notice or sala-
ries in lieu thereof is being provided
for. When we are going to appoint
a person, we are consulting the Re-
serve Bank of India; similarly, when
we are going to remove him, on =a
specific charge, the Reserve Bank of’
India is being consulted. We have to
take a decision expeditiously, Even
today the law provides the power for-
remova] by paying three months’ pay-
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n order to take an expeditioug deci-
sion, We have now different inter-
mediate stages of consulting the Re-
serve Bank of India in relation to
cases of termination.

SHRI SOMNATH CHATTERJEE: I
want to seek a clarification. I know
you are supporting valiantly this
provision ©Op principle, for appoint-
ment, it is with the consultation of
the Reserve Bank of India and not
with the sanction of the Reserve
Bank of India. You consult them
obviously for their expert guidance,
And for removal also you consult
them. Why not termination because
without finding any chargeg you are
getting rid of a person? The Reserve
Bank can give g proper suggestion.

SHRI PRANAB KUMAR MU-
KHERJEE: Though we have pot pro-
vided 1t yet there is nothing which
prevents the Government to consult
the Reserve Bank of India When we
find it necessary definitely we will
consult the Reserve Bank of India.
We do not want to make it obliga-
tory, We want to avoid that.

Another question has been raised
as to why we are not making any
provision in the Bill to the effect that
if somebody commits some mistake,
for example, somebody suggesteq if
somebody defalcates and runs away.
Sir, there is a provision to that effect
The provision of show-cause notice 1s
there and if therg be a specific charge
he will be prosecuted ang brought to
book and will not be allowed to run
away merely by giving three months’
notice,

Secondly, Sir, there is the need for
uniformity While making his obser-
vations Shri Chapalendu Bhatta-
charyyia suggested as to why we are
bringing in the regional rural banks.
The whole objective of this Bill is to
bring some sort of uniformity. As I
mentioned in my introductory re-
marks some of these Acts were passed
in 1855, 1858, 1959 and the latest one
was passed in 1975. We want-to bring
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yniformity in gll the financial {nsti-
tutions and the public sectpr banks
and, therefore, we thought as we are
bringing a piece of amending legis-
lation why should we not take the
opportunity of inserting the provision
which did not exist in the regional
rural banks. That is the whole ob-
jective of bringing the regiona] rural
banks into the scheme.

Regarding the general observations-
which the hon, Members have made,
1 would like to submit that it is true
that the functioning of the banking
institutions is not in conformity with
the expectations of the people and
more go of the Members of Parlia-
ment. There is no denial of this fact
but at the same time we shall have
to keep i1n mind one thing that the
banks are also to function within the
constraints and limitations wunder
which the whole economy is passing
through. It is not true that the
banks' resources and their manoeuv-
rability are unMmited. 1f the banks'
credit is earmarked for certain speci-
fic objectives such as Plan finance,
investment of one-thirg of the total
assistance in Government securities
and if certain priority gectors are
earmarked by the Government in its
wisdom then a good amount of credit
is being diverted therein Therefore,
naturally even among the priorities
the other greas sometimes may suffer
but that cannot be an excuse to say
that thig situation will continue for
all times to come.

Sir, 1t is true that the problem with
which we are confronted—the rural
credit—is g serious problem and
while making my observations on the
Finance Bill, I tried to explain the
problem in detail. I would like to
submit for the information of the hon
Members that this ig an area where
we want to get the assistance and
suggestions from gall the hon. Mem-
bers and all concerneq to get rid of
the problem which has been created
ag a result of the declaration of mo-
ratorla. The problem is not of the



availability of resources, So far as
the requirements of the resources are
-concerned, as it has been indicated by
Sivaraman Group, if we want to give
assistanc> to the lowest strata of the
society, the to*a! requirements may be
of the order of Rs. 170 crores say, in
terms of money. But the whole ques-
tion is the question of the organisa-
tion, Until and unless we can build
up the organisation, strengthen the
co-operative credit structures by
making the Membe~rship universal,
by providing a whole-timer ag a Sec-
retary in the Co-operative Credit
Societies, it would not be possible to
extend the hank branches to cover
this area and tv bridge the gap, that
has been created. After all there are
certain limitations in so far as caca-
bilitieg are concerned, But whatever
«fforts we may make, if the banks
-after nationalisation could expand and
extend the rural branches from 1700
to 7000 in g span of seven years, it
‘was not expected that within a pe-
riod of six months or eight months—
they would be in a position to double
it or triple it Therefore, we will
have to look into those areas where
we can expeditiously and quickly
organise the necessary infrastructure
through which the credit could be
dispersed That is why we are em-
phasising on the building up of the
“Co-operative Credit Structure, re-
constituting the farmers' service so-
wieties and }inking it up with the com-
mercial banks and regional rural
banks, In this connection, I would
like to infotm the hon'ble Members
that the Prime Minister hag recently
written a letter to the Chief Minis-
ters of the States concerned, high-
lighting this particular point which
has been highlighted by the Sivara-
man Group and we are taking it up
with the State Chief Ministers and
the State Finence Ministerg so that
expeditiously and quickly we can
build up the organisation and we can
come into that area. Regarding the
structural pattern,-it i3 now known
to the hon, Members and I have men-
‘tioned it on an earlier occasion on
the’ fiedr. of this Hodse, that we are
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going to appoint a Commission—very
soon it will be announced—to look
into the whole structural snd organi-
sational patterns of the existing pub-
lic sector banks, whether there is any
need of having al] these 14 nationalis-
ed bankg in its present structural
pattern, in what way we can improve
the cusiomer service, There are,
certain terms and conditions which
are being given to the Commission
and they are expected to look into it
and on the basis of the examination
of them, we shall be in g position to
sort out the problem.

Regarding the improvement of the
sorvices, particularly the pomt which
is g sore to the hon. Members and
equally a disquieting point to me,
that is, about the territorial jurisdie-
tion of the branch office—I have ex-
ploined the difficulty, Mere extension
of the territorial jurisdiction would
not lead us anywhere, We can only
substitute it by other agencies like
the co-operative credit societies, by
farmers’ service society and bhy ra-
pid exvansion of the bank branches.
Even theoretically, if you take the
position that 10 miles territorial limit
may be extended to 156 miles, 20 miles
or 25 miles, the number of people that
are to be served, number of accounts
they have to be taken care of—if it
is not manageable efficiently within
the scope of the resources gavailable
at the branch offices—there will be
further deterioration of these servi-
tes. Therefore, the answer to that
problem is not merely the extension
of the territorial jurisdiction but to
cut through the problem and to meet
the immediate requirement. I have no
hesitation in extending the territorial
jurisdiction. Already we have issued
necessary instructions, But that too
would not be able to take care of the
problems in its entirety. Until and
unless. side by side. we extend the
branches rapidly and we build up
the other organisational agencies
through which these resources can be
provided, credit could not be disburs-
ed and at the same time credit could
not be recovered. I .would not like to
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take much time of the ¥ouse. I am
really grateful to the hon, Members
for making thelr observations. In
fact while answering the guestions or
during the course of the debate, we
have sorted out these points, In fact,
it is not g question of clarification.
You have asked whether the farmers
service societies will get assistance
from the Regional Rural Banks. Yes,
they will get it and the Regional
Rural Banks are basically for the
small and marginal farmers and poor
artisans,

SHRI NATHU RAM MIRDHA:
Suppose the farmers who are not
small, join the service societies, will
the rura]l bank advance loans to them
also?

SHRI PRANAB KUMAR MU-
KHERJEE: This problem is a typical
problem of Jaipur Regional Rural
Bank. This problem did not arise in
other areas, We have taken care of
that problem. But it is not a question
which capn be gorted out by making
some amendments in the rules and
regulations On the one hand we are
guffering from limited resources and
on the other we are suffering from
limited organisational structure, Un-
less we can take care of these, for
sometime these problems will remain
and we shall have to gee in what
possible manner we can sort them
out,

MR, DEPUTY-SPEAKER: The
question is:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act, 1855, the Industrial Develop-
ment Bank of India Act, 1964 and
the Regional Rural Banks Act, 1876,
be taken into comsideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We shall
now take up clause-by-clause consi-
deration. There are no amendments
to clause 2,

MAY 26, 1976
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The guestion is:

“That clause 2 stand part of the
BilL”

The motion was adopted,
Clause 2 was added to the Bill.

MR, DEPUTY-SPEAKER: Mr. Naik
is not there to move his amendment.

The question is:

“That clause 3 stand part of the:
BilL®

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4—(Amerdment of Act 23 o
1855) -

SHRI RAMAVATAR SHASTRI; L
beg to move:

Page 3. line 13.—after “office” in-
Serfe

“or does not agree with the po-
licy of the Government regarding
economic development ang render-
ing all possible help to the weaker
sections of the people.” (4)
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XY F0F ¥ sqwedr Kw wrA ¥ gy aft
FrdmMuT eTaTT |

SHRI PRANAB KUMAR MU-
KHERJEE: The hon. Member has
moved the amendment, but the power
which we are taking i.e. termination
with three months' notice or salary
in lieu thereof, will enable us to get
rid of the man who is not desirable
and who is against the principles and
policies of the Government. Regard-
ing the two points he has mentioned,
I would like to submit that to the best
of our judgment, we found that the
Governor of the Reserve Bank and
the Chairman of the IDBI were the
best possible competent men

MR. DEPUTY-SPEAKER: I shall
now put Mr, Ramavatar Shastri's
amendment No, 4 to vote.

Amendment No, 4 was put and nega-
tived.

MR, DEPUTY-SPEAKER: The
question is;

“That clauses 4, 5 and 6, Clause 1,
the Enacting Formula and the Title
stand part of the Bill”

The motion was adopted.

Clauses 4, 5 and 6, Clause 1. the
Enacting Formula a=nd the Title wrre
added to the Bill.

SHRI PRANAB KUMAR MU-
KHERJEE: I beg to move-

“That the Bill be passed.”

MR, DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed.”

o qugre wewet (wadier) : I
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SHRI PRANAB KUMAR MU-

KHERJEE: There ig some misunder-
standing that Syndicate Bank ig giv~
ing loan at 4 per cent interest and the
Zonal Regional Bank at 16 per cent.
Moradabad is a district where differ-
ential rate scheme is applicable like
the 265 districts in our country. There-
fore, all the banks will operate under
differential rate scheme. That means,
that half per cent of the total advan-
ces can be given to the weaker sec-
tions of the sociely at 4 per cent rate
of interest but that is not the normal
rate of interest for the Zonal, Regional
Banks, They have to provide credit
at a rate of interest which the co-
operativeg are charging. We do not
want to see that the institution of
cooperative movement is disturbed
and that is why, they can neither
charge less nor more,

Regarding the other point, I would

like to submit that it is written in the
Act and it is meant for small and
marginal farmers, poor artisans and
landless labourers. Therefore, there
is no question of fixing the quota of
credit to the smaller people in the
Zonal Banks.

MR, DEPUTY-SFEAKER: The

question is:

“That the Bill be passed".

The motion was adopted.



